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8.7.311 	Heard Iir.S.Sarma, learned cou 
ssl for the applicant 

The application is admitted 
Call for the recorda. 
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List the matter on 19.10.2001 to 

enable the respondents to file written 
Statement 

• 
Vice_Chafripan ,  

On the request made on behlf of. 

Mr,8.C.Pathak, Ad]..C.G.S.0 the case is 

ordered to be listed on 29.11.2001 en5 

•bling the respondents to file written 

statement. 
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29.11 .01 	List on 3.1 .02 to enb1 the. 

respondents to Pile writtarstatemer,t, 
oZ71 

UA ...  

It 
Member 	 V i c e- Chai rman 

mb 
3.1.02 	List on 1.2.2002 t0 enable the 

YL' 	oJ 	 responentó to file written statement, 

1 	 .. 

Member 	 ~ ce- Chairman 

mb 

1 .2.02 	Despite timegrarIteQ respondents are 

yet to file written statement.PRe.luctan.ly  

respondents are Qranted another four wek 

time to file written statement as a last 
chance. 

List on 5.3,2002 For order. 
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k' 	 Member 	 Vice-Chairman 

mb 
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5.3.02 	List on 4.4.2002 to enable the Respor,d 

\ ents t0 Pile written stateqent. 

S 	 S 	 , 

Member 	 1jce-Chajrma,, 
nib 

4.4.2002 . 	 No written statement so far filed thou 
gh time granted. Last chance is •ranted to 

- 	

- 	 the respondents to tile written statement 
within thsee weeke.ttm* 

List on 1.5,2002 for order. 

(• 

	

. 	 , Member V\JSSS 	 Vice-Chaiman 
bb 

"$ 	 5 2 • 0 	 Written statement has been filed* 

flteãasemaynowbe.listed forbearing 
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 on 31.5.02. Theapp.icantmaY file 

rejoinder if. any, within 10 days. 
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~Er ~t_ 
13.6.02 	Heard learned counsel for the 

• parties. Hearing concluded. Judgment 

.delivr d in the open court, kept in 

separat sheets. The application is 

allowed to the extent indicated in 

Id 	 theord r. No order as to costs. 

Mem er 	 Vice-Chairman 
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CENTRAL ADrIINISTRATIVE TRIBUNAL 

GUNAHATI BENCH 

O.A./RA.NOo 	
254/2001 

13.6.2002 

	

DATE OF DECISION 	 -" 

Sri Monorajan Ds 	Another.... 	 . 	APPLICANT(S) 

Mr. S.Sarma.  
... 	 -  

U S VERS - 

Union of India & Ors. 	 ,... PESPaTr)\Jj(C) 

	

. i: B.C.Pathak, Add!. C.G.S.C. 	ADVOCATE 	THH 
- 	 . 	 . 	 . 	

. 

0 

UON!BLE MR. JUSTICE D.N.CHOWDHUR, VICE-CHAIRMAN. 

OJBLF MR. K.K.SHARMA, MEMBER (A). 

Ii 	Nhether Reporters of local pape-S may be allced to see 
the judoment ? 

2 	To be referred 	the R;porter or nt ? 

3 	Thother their Loodships wish to see the fair copy of the. 
I 	 jdgnt ? 

4 	aether the iudgment is to ho circulated to the other 

Benches ? 

Judgment delivered by Honhle Vice-Chairman. 
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CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

Original Application No. 254 of 2001. 

Date of decision : This the 13th day of June, 2002. 

L-lon'ble Mr. Justice D.N.Chowdhury, Vice-Chairman. 

Hon'ble Mr. K.K. Sharma, Member (A). 

Sri Monoranjan Das 
Programme Executive, 
All India Radio 
Guwahati. 

Sri Dibakar Sen, 
Programme Executive, 
All India Radio, 
Tura. 	 . . .Applicants 

By Advocate Mr. S. Sarma. 

-versus- 

Union of India, 
represented by the Secretary to 
the Government of India, 
Ministry of Information and Broadcasting, 
New Delhi-i. 

The Director General, 
All India Radio, 
Akashbani Bhawan, 
Parliament Street, 
New Delhi. 

	

'3. 	Stiri M.D.Samel, 
Programme Executive, 
All India Radio, 
Bolangir, Orissa. 	 ...Respondents 

By Advocate Mr. B.C.Pathak, Addl. C.G.S.C. 

0 R DER (ORAL) 

CHOWDHLJRY J. (V.C.) 

This is the third round of litigation.' The core 

issue pertains to the date of promotion of these, two 

applicants to the post of Programme Executive vis-a-vis the 
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respondent 	no.3. 	The 	basic 	facts 	for 	the 	purpose 	of 

adjudication are as follows 

The 	two 	applicants 	were 	the 	direct 	recruits 	as 

Transmission 	Executive 	and 	they 	joined 	the 	post 	on 

10.5.1976. 	The 	3rd 	respondent 	joined 	the 	post 	of 

Transmission Executive on 19.8.1976 as an ad hoc 	promotee 

According 	to 	the 	applicants 	the 	services 	of 	the 	3rd 

respondent 	was, 	regularised 	on 	19.8.1976. 	The 	applicants 

pleaded 	that 	the 	3rd 	respondent 	was 	junior 	to 	them. 	The 

applicants 	further 	pleaded 	that 	the 	post 	of 	Programme 

Executive 	was 	a 	•Gazetted 	Group 	'B' 	post 	and 	as 	per 	the 

prevalent 	rules 	notified 	for 	recruitment 	to 	the post, 	75% 

of 	the 	posts 	were 	to 	be 	filled 	up 	from 	amongst 	the 

Transmission Executive having •five years qualifying service 

in the grade. 	Earlier at one point of time 	the cadre was 

centralised 	and 	seniority 	was 	determined 	on 	centralised 

basis. 	All 	the Transmission Executives who were appointed 

on the basis ofcentralised cadre had since been promoted 

to the grade of Programme Executive of All India Radio. The 

cadre 	of 	Transmission 	Executive was decentralised 	into 	24 

recruiting 	zones. 	Till 	1982 	the selection and appointment 

to 	this 	grade 	were 	being 	done 	by 	the 	Head 	of 	the 	24 

stations 	of 	All 	India 	Radio. 	The 	seniority 	list 	was 

prepared 	for 	each 	zone 	separately. 	It 	was 	inter 	alia 

averred 	in 	the 	application 	that 	with 	a 	view 	to 	grant 

promotion 	to 	the 	Transmission 	Executive, 	after 	the 	cadre 

was 	decent.ralised, 	to 	the 	grade 	of 	Progra.mme 	Executive 

against the 25% departmental promotion quota it was decided 

to 	draw up an 	All 	India 	List 	of 	Transmission 	Executives. 

The concerned authority advised for drawing up an All India 

eligibility 	list 	of 	Transmission 	Executives 	who 	were 

appointed/promoted 	after 	the 	revision 	of 	the 	recruitment 

rules on the basis of length of continuous regular service 

Contd... 



in the grade. 	It was also recommended that the names would 

be 	arranged 	in 	order 	of 	seniority based 	on 	the date of 

appointment. 	Accordingly an 	All 	India Eligibility List 	of 

Transmission Executives as on 31.12.1981 was pubilished by 

the Director General 	on 21.6.1982. 	In the said eligibility 

list name of 3rd respondent 	was shown at serial no. 11 and 

his date of continuous appointment to the grade as well as 

the date of regular appointment in the 	grade was shown as 

19.8.1986. 	On the other hand the name of the ist applicant 

ws shown at serial no. 117 and that of the 2nd applicant at 

serial 	no. 	125, 	though 	the 	applicants 	joined 	the 	post 	on 

10.5.1976 on direct recruit basis. The applicants contended 

that the 3rd respondent was admittedly 	junior to them and 

erroneously he was shown senior to them. A large number of 

representations 	were 	filed 	by 	the 	Transmission 	Executives 

including 	the 	applicants 	assailing 	the 	aforesaid 	list. 	A 

revised eligiblity list of All India Radio and Doordarshan 

as on 1.1.1982 was published. 	In that list the name of the 

first applicant appeared at serial No. 203 and that of the 

second 	applicant 	at 	serial 	no. 	202. 	The 	name 	of 	the 	3rd 

respondent did not figure in the said list. Meanwhile, 	the 

respondents 	held 	a 	SPC 	for 	promotion 	of 	Transmission 

Executives to the post of Programme Executive on the basis 

of 	the 	1981 	eligibility 	list. 	In 	view 	of 	the 	wrong 

assignment 	in 	the 	seniority 	list 	the 	3rd 	respondent 	was 

promoted 	along 	with 	others, 	but 	the 	applicants 	were 	not 

considered 	for 	promotion 	without 	any 	just 	cause. 	The 

respondent 	no.3 	was 	promoted 	to 	the 	grade 	of 	Programme 

Executive 	with 	effect 	from 	18.4.1983 	on 	the 	strength 	of 

erroneous, fixation 	of seniority. 	The applicants submitted 

their 	representations. 	Other 	Transmission 	Executives 	had 

Contd... 
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also submitted representation to that effect. One of the 

Transmission Executive - V.L.N. Rao filed an application 

before the Allahabad Bench of the Central Administrative 

H Tribunal challenging the 1981 All India Eligibility List 

and the promotions made on the basis of the said list. The 

said application was subsequently transferred to the 

Jabalpur Bench of the Tribunal. The Jabalpur Bench passed 

an interim order restraining the respondents in that case 

from holding any DPC based on the impugned eligibility 

list. As a result the DPC for promotion to the grade of 

Programme Executive was not held from 1983 to 1987. The 

Jabalpur Bench delivered its judgment vide order dated 

5.3.1987 in T.A. No. 104 of 1986 in the case of V.L.N. Rao 

H Vs. Director Generaqi, AIR, New Delhi. The Tribunal quashed 

the eligibility list of 1981 and directed the respondents 

to prepare a revised eligibility list following the 

H principles laid down in that judgment. Thereafter in terms 

of the said judgment of the Jabalpur Bench a revised All 

India eligibility list of Transmission Executives of AIR 

and Doordarshan was prepared as on 1.1.1982 and the same 

was circulated on 2.8.1988. In the said list the name of 

the 1st applicant was shown at serial No. 200 and that of 

the 2nd applicant at serial •No. 1999 and the name of the 

3rd respondent at serial no. 235. The applicants further 

stated that a Special DPC was held on 25.8.1987 and 

26.8.1987 in pursuance to the judgment of the Jabalpur 

Bench of the Tribunal and on the recommendation of the 

Special DPC a total of 117 Transmission• Executives were 

promoted to the grade of Programme Executive by order dated 

28.8.1987. It was clearly mentioned in the said order that 

the promotion of the aforesaid persons 	were given 

retrospective effect i.e. the date on which their junior 

Contd.. 



started •officiating as Programme Executive and the name of 

the applicants did not 	figure in the said list 	since only 

117 Transmission Executives 	were promoted 	and since the 

name of the applicants appeared at serial nos. 199 and 200 

H in 	the 	revised 	eligibility 	list. 	Another 	promotion 	list 

was issued sometime in the month of November 1988. promoting 

about 67 Transmission Executives to the grade of Programme 

Executive. 	As 	per 	the 	Notification 	dated 	21.4.1989 	their 

promotion was given effect 	from 18.4.1983. 	The applicants 

contended that there case was not considered for promotion 

in 	1987-88 	though 	they 	became 	eligible 	for 	promotion 	in 

1981 as per rules. The applicants further contended that by 

an 	order 	dated 	27.10.1989 	40 	Transmission 	Executives 

including 	the 	applicants 	were 	promoted 	but 	they were not 

given retrospective effect. According to the applicants the 

promotion 	of 	the 	3rd 	respondent 	was 	erroneous 	which 	was 

quashed by 	the Jabalpur Bench the applicants ought to have 

been 	promoted 	to 	the 	grade 	of 	Programme 	Executive 	with 

effect 	from 	1983 	after 	placing 	them 	above 	the 	3rd 

respondent. 	The 	applicants 	submitted 	number 	of 

representations 	before 	the 	authority 	to 	give 	them 	the 

benefit 	of 	the 	judgment 	of 	the 	Jabalpur 	Bench 	(Supra). 

Being 	aggrieved 	by 	the 	action 	of 	the 	respondents 	the 

applicants 	moved 	this 	Tribunal 	by 	way 	of 	filing 	an 	O.A. 

which was registered as O.A. No. 	163 of 1992 praying for a 

direction 	to 	promote 	the 	applicant 	with 	retrospective 

effect from 18.4.1983, 	the date when their juniors had been 

promoted 	with all consequential benefits including correct 

fixation of 	inter se seniority. 	The said O.A. was disposed 

of 	by 	this 	Tribunal 	on 	7.12.1995 	with 	a 	direction 	to 	the 

H 2nd 	respondent 	of 	that 	O.A. 	to 	dispose 	of 	the 

representation dated 30.4.1991 on merits within the period 

Contd.... 



specified therein. However, the representation of the 1st 

applicant was rejected and the representation of the 2nd 

applicant was not disposed of. The applicants again moved 

this Tribunal by filing of 0.a. No. 131 of 1997. By an 

order dated 23.12.1999 the Tribunal again directed the 

respondents to consider the case of the applicants afresh 

and directed them to pass a reasoned order. The respondents 

vide its impugned order 16.6.2000 rejected their 

representations. Hence this application assailing the 

legitimacy of the order dated 16.6.2000. 

The applicants in this application reiterated 

their plea as was raised in the earlier application. It was 

inter alia contended that the issue raised in the 

application was no longer res integra. The Jaibalpur Bench 

a1readyadjudicated the matter and directed the authority 

to consitutte a Special DPC for consideration of the case 

of the applicants also along with V.L.N. Rao on the basis 

of the revised eligiblity list. The Tribunal instead of 

setting aside the order of promotion of ineligible persons 

protected the promotion already given on the basis of 

earlier eligibility list and safeguarded their interest by 

not directing for their reversion. In the instant case 

respondent authority 	however in an illegal fashion 

rejected the claim of the applicants without duly applying 

their minds to the judgment and order rendered by the 

Jabalpur Bench of the Tribunal (Supra). 

The respondents submitted its written statement 

and reiterated their stand as mentioned in the impugned 

order dated 16.6.2000. The relevant part of the order dated 

16.6.2000 is reproduced below 

Contd... 
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The perusal of the file No.4/8/87 S I (B) 
and 4/245/88 S I (B) 	(Part II) reveals that 
first DPC was held on 25.8.87 and 26.8.87 in 
respect of 131 vacancies (117 firm vacancies and 
14 anticipated vacancies). In the DPC held on 
25.8.87 and 26.8.87 all the 143 TREXs included in 
the Eligibility List circularted vide DG; AIR's 
O.M. no. 4/8/87 SI (B) dated 13.8.87 were 

•  considered and 131 TREXs were recommended in the 
panel for promotion. However, orders could only 
be issued in respect of 117 official against the 
clear vacancies vide order No. 79/87 S I (B) 
dated 28.8.87 (from file No. 4/8/87 S I (B). As 

•  already stated above the Eligibility List 
circulated vide DG :AIR's O.M. dated 13.8.87 was 
further challenged in the O.A. No. 671/87 and the 
Hon'ble CAT, Calcutta Bench in its judgement 
dated 29.4.88 without quashing the those TREXs 
who have completed 5 years regular service as on 
31.12.1981 should also be incorporated in the 
Eligibility List. This judgment was examined in 
file No. 4/245/88 S I (B) (Part II) published on 
27/28.8.87 for the cadre of the Transmission 
Executive in the Directorate and that the 
eligibility list referred to in the judgement 
dated 29.4.88 must be the eligibility list 
circulated vide No. 4/8/87-SI (B) dated 13.8.87. 
Further it was construed that this judgement is 
just an improvement on the earlier judgement 
dated 5.3.87 delivered in O.A. included in the 
Eligibility List dated 13.8.87. A promotion order 
vide No. 4/8/8 S I (B) dated 28.8.87 was also 
issued in respect of 117 Transmission 
ExecutivesThe Eligibility List circulated vide 
O.M. dated 13.8.87 was further challenged in O.A. 
NO. 671/87 filed in the CAT, Calcutta Bench by 
Shri Debasis Gautam and others. The Hon'ble CAT, 
Calcutta Bench in its judgement delivered on 
29.4.88 in O.A. No. 671/87 inter alia directed 
that the names of those Transmission Executives 
who have completed 5 years service in accordance 
with the Recruitment Rules for Programme 
Executives in force as on 31.12.81, should also 
be incorporated in the Eligibility List. It is 
stated that as per the Recruitment Rules which 
were in force prior to the Transmission 
Executives for promotion to the grade of 
Programme Executive was five years. The 
Eligibility period for Transmission Executives 
for promotion to the grade of Programme Executive 
was raised to 8 years in the recruitment rules 
notified in 1984. Therefore as per the directions 
contained in the judgement dated 29.4.88 another 
Eligibility List was prepared and circulated vide 
DG; AIR's OM No. 4/8/87 S I (B)/S.VII dated 
2.8.88 for inviting objections. In this list the 
name of Applicants appeared at S. Nos. 200 and 
199 and Respondent No.3, Shri M.D. Samal figured 
at S. No. 235. Subsequently, an Eligibility List 

Contd... 
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as on 1.1.82 was finalised and circulated vide 
DG; AIR' O.M. No. 4/8/87 S I (8)/S VII dated 
16.9.88 read with a corrigendum No.4/8/87 S I 
(B)/S.VII dated 15.11.88. Corrigendum had to be 
issued as the name of Respondent No.3 was missing 
from the said Eligibility List dated 16.9.88. As 
per the corrigendum dated 15.11.88 the name of 
Shri M.D.Samal, TREX was incorporated between the 
names of Shri J.P. Bhatt (S. No. 33) and Shri 
T.T. Haokip (S. No. 34) of the Eligibiity List 
circulated on 16.9.88. A DPC was also held on 
22.11.88 on the basis of the Eligibility List 
issued vide 4/8/87 S I (B)/S VII dated 16.9.88 
which recommended the names of 46 Transmission 
Executives for promotion apart rom 117 
Transmission Executives already promoted as per 
the recommendations of DPC held on 25/26-8-87. 

On the other hand, the case of the 
Applicants is that they were Direct Recruit TREXs 

• appointed on 10.5.1976, on regular basis. In the 
OA NO. 131/97, it has been stressed that the 
Applicants' name in the Seniority list as on 
31.12.81 circulated vide No. 5/33/79-SI dated 
21.6.82 figured at Sr. No. 117 and Sr. No. 125 
respectively though they joined AIR' on 10.5.76 
and the name of Sh. M.D.Samal figured at Sr. No. 
11 whose date of regular appointment is 19.8.76. 
The Applicants have also referred to the draft 
Eligibility List issued vide O.M. No. T.A.A. No. 

H 104/86 by CAT, Jabalpur Bench and that it only 
suplements the judgment dated 5.3.87 in T.A.A. 
No. 104/86 in as much as it extends the benefits 
contained in the judgment dated 5.3.87 by CAT, 
Jabalpur Bench in the matter of promotion to 
those TREXs who have completed 5 years of regular 
servise as on 31.12.81. Therefore, another DPC 
was held on 22.11.1988 by including the TREXs who 
had rendered five years continuous service as on 
31.12.1981 in the Eligibility List circulated 
vide O.M. No. 4/8/87 S I (B) dated 13.8.87. The 
revised seligibility list was issued vide No. 
4/8/87-SI (B)/S.VII dated 16.9.88. The DPC, which 
was held on 22.11.88 had considered. the 
Transmission Executives with five years regular 
service for promotion to the grade of Programme 
Executive and did not affect the promotion of 117 

H Transmission Executives vide order No. 79/87 S I 
(B) dated 28.8.1987 who had completed 8 years 
regular service as on 31.12.1981 and who were 
recommended for promotion by the DPC held on 25-
26.8.1987. In the DPC held on 22.11.88 the 
Transmission Executives who were considered and 
promoted were the ones who joined AIR before 

H December, 1975. The total number of vacancies 
existing as well as anticipated were 161 
(including 117 against which orders were already 
issued vide order dated 28.8.87 on the 
recommendations of DPC held on 25 and 26.8.87). 
the last Transmission Executives who was 
considered and empannelled for promotion in the 
DPC held on 25/26-8-87 and 22.1. 1.88 is Smt. 
Sheela Modi who figured at S. No. 179 of the 

Contd.. 
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Eligibility List as on 1.1.1982 circulated vide 
O.M. 4/8/87 S I (B) VII dated 16.9.88. The name 
of Shri M.D. Samal, TREX (Respondent no.3) 
figured between S. No. 33 and 34 of Eligibility 
List as on 1.1.1982 circulated vide O.M. No. 
4/8/87 S I (B)/s VII dated 16.9.88. The names of 
Applicants 1 & 2 figured at S. No. 203 and S. No. 
202 respectively of this list. As such their 
names could not be considered in absence of 
adequate number of vacancies." 

4. 	Heard Mr. S.Sarma, learned counsel appearing on 

behalf of the applicants and .. Mr. B.C.Pathak, learned 

Addl.C.G.s.c. for the respondents at some length. On 

consideration of 	the respective pleadings this Bench in 

its judgment dated 7.12.1995 in O.A. No. 163/1992 

specifically held that the two applicants were senior to 

the respondent no.3. The Tribunal observed that the 

applicants were admittedly senior to the respondent no.3 by 

reference to the dates of their respective regular 

appointments to the grade of Transmission Executive. The 

Tribunal gave a conclusive findings and the said findings 

attained finality. The Tribunal only directed them to 

consider the respective representations in the light of the 

observations made therein. Instead the authority insisted 

on their plea and passed the impugned order dated 

19.6.1996. The Tribunal in O.A. No. 131 of 1997 on 

23.12.1999 accordingly directed the authority to reconsider 

the matter and pass a reasoned order. We have already 

indicated the impugned order passed by the respondents 

rejecting the representation of the applicants. The 

respondents in its order dated 16.6.2000 mentioned that 

the respondent no. 3 was senior though on their own showing 

theapplicants were senior to the respondents as per O.M. 

d 16.9.1988. As per the said Eligibility List the name 

of the applicant nos. 1 a & 2 were shown at serial nos. 200 

and 199 and the name of the respondent no.3 was shown at 

Contd.. 
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serial no. 235. The name of the respondent no.3 was not 

shown in the eligiblity list published on 21.6.1982. After 

the decision rendered by the Jabalpur Bench on 5.3.1987 

protecting the pormotion made on the basis of earlier list, 

therefore question of corrigendum dated 15.11.88 placing 

the respondent no.3 between serial no. 33 and 34 did not 

arise. At any rate it was contrary to the direction issued 

by the Jabalpur Bench. As a matter of fact the respondents 

duly adhered in letter and spirit, the decision of the 

Jabalpur Bench in its promotion order dated 28.8.87 and 

28.11.88 promoting the 117 Transmission Executives. But 

curiously the similar benefit was not given to these 

applicants without assigning any reason. The Jabalpur Bench 

did not direct for reversion of the person who was promoted 

on the basis of earlier eligibility list but at the same 

time the directions were issued for holding a Special DPC 

to consider the case of the officers like the applicants 

and other similarly placed officers were entitled for 

promotion as the result of the revised Eligibility List as 

if the DPC had met at that time when they became eligible 

for consideration on the basis of their records of 

performance. In the event the DPC cleared them for 

promotion, they were to give notional promotion 

retorspectively from the dates their immediate juniors were 

promoted to the post of Programme Executives already and 

their seniority in that cadre determined accordingly and 

their pay fixed by grant of increments with reference to 

the notional date of promotion as programme executives. 

As per the direction including the applicants could not be 

entitled to arrears of pay or emoluments in the higher 

ost of Programme Executive until they actually assume the 

charge of posts of Programmes Executive treating the 

earlier period on the principles of 'No work No Pay'. 

Contd... 
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In 	our 	considered 	opinion 	therefore 	the 

respondents were not justified in not giving the same 

benefit to the applicants as that of respondent no.3. 

For the reasons stated above the impugned order 

dated 16.6.2000 is not sustainable in law and liable to be 

set aside and accordingly the same is set aside. The 

respondents are directed to give effect the promotion to 

the applicants notionally with effect from 18.4.1983 i.e. 

the date on which their junior (Respondent No.3) was 

promoted in the light of the direction issued by the 

Jabalpur Bench in O.A. No.104/86 disposed of on 5.3.1987 

and the seniority of the applicants would be determined 

accordingly and their pay would be fixed by granting 

increments with reference to the notional of promotion as 

Programme Executives. 

The application is allowed accordingly to the 

extent indicated above. There shall, however, be no order 

as to costs. 

trd 

LSA 
(K.K.SHARMAT""'7°  
Member (A) 

( .I  

(D.N.CHOWDHURY) 
Vice-Chairman 
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Subject:— All India EligibilitY List of TREXS 	
d AIR.  

Door 	3haL!t., oajjj.tja__cuashing ' eitard ing. 

In pursuance of the judgement deliVreä.bY CAT Bench 
at Jabalpur on .3.87 in a case filed by Shri' V.L.N. Rao, 
TREX, AIR, JaidalPUr, the All India Eligibility List as on 
1.1.82 circulated vide this D:LrectOrate5 0.M.No5(33)/75 3 i, 
dated 21.6.82, stands quasIi'd. 

hilc quashing the EligibilitY. List as on . 1 .2, the 
Hon'ie Jabalpur Tribunal ha3 also highlighted te broad 
prncipies which 

should be :dopted ip proparing ud compiling 
;th ,x evised All India liligibility List in subs;iLtiofl of the 

1quashed list, 

3. 	The pxincipieS in druwirI8 up the eligibility list Of  

TREXs for purposes of promotion to the grade of EX,are sat 

out asunder :- 

(i) The revised all India Eligibility Listiwill 
consist of TransmiSsiOn Executives proqtea/ 
recruited on 1,eg1ar. 	. and their names will 

1)(J ItI. 'iLfl.t,ti(.L 	t,LCI)t) rc.ing 

 
to 	ui'o dututi of 	wiiziUOU.0 

of1iciati,k, i.e. the date from which they have 
started officiut Lng even as ad—hoc TREXs, pro idod 

rernaining_u 	arid 'urii 'UPt- 

The arrangiunent of narnes on the All India 
List will be 'sub,jedt to the fol)owing further 
consideratiOfls.  

- 	 .  

• (jj) If in the'caSe uf.anypromoteeifl the grade of 
TREX, there is no previous cad—hoC pntinUOUS 
officiation prior to listing by the concerned 

• DPC, th date of holding of, the .DP wiil.b&t e 
'dato for governing their poitión in the AJl 

List India Ehigibll1t  

I 	 h'1 

( 	

4 - 	'.. 	•i 	S 	i • ' 

	

I , 	4,. 	•. 

	

,:_ 8' 	.•. 	• 	1:I... 	- 	. 

	

• 	 I 

, 	 . 	 . 

. 	 . 
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• 	 • 

(iij) The order of firrangcinc-rit on the re1sed 	I eligibility list wili'ELlSO be subject to the • 	
ona1 intej-50 ranking recommepd by thel)PC. 

Ifl:other Oordo, the inter_se seniority of 
romotees in a Particular zone shall not h 
changed with reference to theFad_hoc serviqo, • 	•if any, put in by thorn earlier before thei • 	regu1arjsatj0 by the D.P.C. 

• 	(iv). Tho f 0 llOwilltl are Hi ii add itiozial lflstructj5 governing the pOSitj.)fl of Transrnissjo11 Ixecutjves who were Dl'C_1jr301j In one ZOflo, but later trane_ 
fer•od to anothtr zo:w Cor want of vacaneiçu in 
the parent zono: 

(a) Their rIwflo.eJ should b reflected in the 
Seniority list of the original zone taking into consideration their position in tio,, DPC :Lit. 

((,) 'i'hu •y w I Ii Lw lii.I,t l;,d 10 r thu 
I'urpotiuu Of 

preparation of eligibIlity list a1one!ae 
• 	 if they are on dePutition/1oan to another 

• 	 zone, ihore they may be working at preuent, 

(c) Ad-hoc 	
officjatjo as TBflXs if 

any, in retard to tnern, either in the briginai • 

	

	 zOflo or 431sewhcrc', will be given credlt as 
it is clone in the c jr3(j  of othero who nh1ibt not have been subjected to transfer. •1 

• . (v) The seniority of T1EX who have jointed other 
• zones on trancf(yr on their specific requet will 
be fixed with reference. to th. (ICto of jo fling in the new zone. 

(vi) Theo TIIE-Xa who have rendered less than 8 years 
• ..........of continuous service in that grade an on 1. 1.82 1  inoludig continuous ad-hoc service, if tuiy, - 

earlier, should not ho reflected in  tthe hots of • 	eligible TilEXU to b? furnished by the zone irres- pective of their pOiton in the seniority list of • 	tho.ono concerned. 	
I 

44 • The undermontjoned IJode. of OffIcesar, therefore, 
requested to send seniority lists of TREXs inItheirres_ .1 . peotfve zones on the prino1ies indicated aboe, to this Directorate JPniiveiy bIj5th 	 The Confj.d_ 7/ tial Reports of the TilDX, who have been regQlarinod by 7 the respective DPCu and who have completed 8 years •eerv.ic 
contjnuou8 and unbroket — as on I • I . 1q82, may also lbs sent 

I .0.. • 

I 

I 	
at 

/ 	

•• • 	 • 	 • 	 • 	• 	

• 	•• 	• 	• 	

'• 

• 	 ••• 	

• 

.1 
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alongwith seniority 1 iu to of the respective zone. While 
furnishing 1 he seniority 1 1st, n certjflcate may lbe jive 
bvje Head of OffiCt tha the principles indicated in 
peru 3 above, have been taken care of while preparing 
the State seniority Iiit. Any clarification in thin 
1' egard , if noc .30 ury 	niey be a bt rt iutl from •flltr :1 t . L . lihut :. a 

J 	t jj 	Iul l ( Wul fur u ) tel U phu n.Lcai, in 
view or the urgency of the ii.;ttter. 	(The telephone Nos. çf 
Shri I. L. Bhatia tre - 319CG (off) - 650905 6 fleo, ). 

The Uon'bls Tribunal •. Jabalpur had directed that 
the DPC for promotir:n 	 of PBXs on the, basis 
of the revised eligibility liie, as on 1.1.82, mut be 
held by 3rd June, 1987. We have requested the 'Iriuna1 
to tX 1 efld this deadline by 3 months. However, 	Judge- 
went of the Tribunal is awaited. In view of this', it is 
requested that immediate necessary action may please be 
taken to ensure that the Clis and the seniority lipts of 
the respective stations are furnished to thiu Dirçctorato 

itive1y by ih July, 1987 failing which, a serious 
View will be taken for non-copliance of Direc€orte's 
orders. It may be possible that in a few cases Cs of 
1966 may not be available. The Heads of.Offjces re 
requeted to :either complete the same, failing wI?ich, 
send the ORs upto 1985 to this Directorate, alongwlth the 
seniority list. Vigilance leararice of all the ccncerned 
TREXs may also please be se:t. 	 : 

Necessary extracts s.f the operative judgemert; of 	I,, the Trib.nal are,enclosed for perusal. 

A copy of the DPC mini.:tes which regularised the ad-hoc 
TBEXs between August, 19'6 to October, 1986 may also kindly 
be sent to this Dir(_, ctorate for perusal, 

(iunrit Rao Shinçe) 
Director Generaj... 

To 

The E3ta Lion (NP.)'Cuttao1c(Orjja)/ 
Rohtak (IIaryant )/Dlhi7Guw}t ,  ,/'Banijalre/uyd erabat 1' Trivar1rum/Madx. as/AJtijied abac.1/J1 I  tudhar/Shillong/nc)l 1/ 11inu.r/Port_ 13 1LLjr/I1I)p}laj.:'1...LpU1 ,  )/ Agartala (Tr.ra)/ 
Jaipur/Calcu tta/Lu cknow/Sh icila/Pana i/ICoh iwa/Patna.. 

I 	 • 	 ., 

a 

/ 

N 



( 30 
t; 	 7Extx act from Cci' Ir dl Admini 	trttive Tribur1d1 

Jabal pui 	13n 	I, TAA 14 /BG 	in t ho ca 	o o t 
j Shi 1 V L 	N 	o , Petitioner 	V5 J) 	nctox 	Gone U, 

All indid Radio, Now Delhi - Rupondant 

i Judgetnent delivered on the 5th March, 	1987. 

•••••••••••••••••• ••••• 

XXXx 	 xx xx• 	xxxx 	 xIcxx 

Y 

12. 	We accordingly direct the Respondent to prepre and 

compile a revised fill India 'Eligibility List' of 'fransmission 

Excutjvwj indicating the pouitioti a on 1.1.82 mt substitution 
of the list quw}iud, arranged with reference to th dates of 
continuous officiation in the trade of Transmjssjoi Executives 

with reference to the dates from which they starte officiat-

ing even as ad-4ioc Transmissjn Executives before Abe D. P.C'3 

had 1'eularised them thu'bject to such officiation reiaining 

un1broken..ayid un-interrupted. If in the case of anoffjcer 

there is no past/previous ad-hoc continuous offic4 -tion 
then his date of seniority for purposes of All md a 'Eligi.-

bility List' will be reckone(J from the date of the D, P,C. 

which cleared hfln for regular appoitmunt. Thoc ad-hoc 

Tranum.j:j sb iixuiU liv us who w 	 :Lur 15 od o r LcOmwotd- 
ed for promotion on regular basis 'dll not figure .n this list. 
The order of ririIring of the 'ransrnijjo 'Executivo4 so arranged 
on the 'Eligibility List' wiLi also be subject to ho zonal 

(State) intr-se internal ranking rccommrded by te D.P.C. 

remaining iitact irrespoctiv1 of the fact whether 	particular 
/ officer had, started officiat:.ng asad-hoc Trannmjss,on Executive 

in the respective zone eailier if the D.P.C. has'4v'en a lower 
V position in the zonal cadre or vice-versa, as the Ce may be. 

Subject to this the 411 India 'Eligibility List' wi 111 be on the 
basis of the orders of contjiiuous officiatjo in the &i , aQe and 
not from'the dates of regular ppoiritmgnt or joinin as Trans 

mission Executives unless an officer has nQprevious Oritinuous 
period of a d-hoc officiation either within the zone for which 

-I- 

#4 
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PuV1 SED ALL I 4D1 LI GI Lt LI T LI T OF 	A 	E X Li E - 
AVV  

Th!U&iiI0'l L JCUTIV 	IN LL IUDL 

	

1,1.1982. 	 ) 

birth 	;jous 	

- flark 

appoint- 
/ 

€: 
1 	SrC,L.R0Y 	

1i.263 	IR Cu 	p da 

N1 	•2 	,T1ig1gi 	 27.5.63 	CBS 

3 	3,So:UadhaVafl 	0 	 28.13.35 	CBS BOL!laY 

ur 
4 	naraifl iangirn. 	 ii.65 	•iIR 

2i-1 	5 	'St Ka Divii 	
27.1.66 	IR DllaNar 	Rct1rU 

or, 31,X,82 

6 	p1R,Bendigeri 	 1.1.66 	AIR D1Lp,ar 

7 	N.S.R3rnathan' 	 2,6.W 	AIR I4adaS 

8 	Sct. y.S.KrishnaUUrY 	19.7,69 	UK Hyorabad 

0 	Rotn flurti 	 6.10.69. 	IR A1inra 

•10 	.R.Kuree1 . 	

1.9,69 	. UR Lu1o' 

It-i 	11 	R.B.DabhaclO 	 12,i2.0 	AIR Natur 

lU2 	12 	OLn Pralcash 	 5,1.73 	jIR jalandhar 

13 	Rau Gua1 	 6.1.70 	. 	 UC Dothi 

14 P. pbhakar 	 12.1.70 	ILIR Trchur 

15 	5Lflt.SP.F1c 	 33,1.70 	AIR Boibay 

3.6 	K. 	Pnadk 	'IR 3xig)- 

3&K-1 	17 	P.L.KaUl 	
r/,2,73 	CBS 	iinag ar 

18 	M.N. Gosarni 	
1.13.70 	AIR Gqthati 

19 	E • T. .It11 wi ny 	 22 • 70 	a C . i cut 

20 	sok K,ir 	
0 	 11.3,70 	IR 1pur 

a 0  M.P. Dshifli 
 

22 	h.P. jairath 	 1.7.70 	..UR llidorabad
33  

23 	Prem C.1thaiafli 	 5,8.70 	. 
AIR Upur 

0 	

. 	

0 

H 
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24  11.11amac1indra 1913,70 /I]1 ¶11ruchire.p 
0Jt..1 25 25,8.70 "Il Joypoi.'o 
OR-2 26. R,C. 	Borjh 1.9.69 Alit Sjnbtt1p r 
PUN. 27 S,.G0b1r1dj)urj 26,8.70 MR 3a1andh 
PUN-4 28 Clthote Ldi 30,5.70 1ladio Kislijr 	Rro 
Ki1L4 29 II • lii a sic ;,' r w 1. U. 73 

Jiu u 
U  n 

o n 
Call CU t 

Ki1L5 30 R,V,p0j;;j 1.9.7o AIR Trlc1' 
31 .fl,c. 	Dey 6,9.70 41R Shillong 

W13-1 32 S,1c,14jirja1 8.9.70 UR Calcuttij 
33 JP.Bhatt 16.9,70 RacUlo Keshrnjr 

11 	U112 34 1. T. lkiokj.j, 21,9,7Q 1I Tou 
DL_3 35 Dicth Parkth 21,9.70 CB3 Delhi 
D4 36 A.0 	Anond 6,1f).73 Pfl DelIij 	Vol. rci. 

37 I3hgii',Ui 	Ubha 10.11.70 lIit 
rneri 	on 	1,7. 

(tU1iati 
38 fl. 	Kr:LsIai 12.17r Ifl 1rw1o1veli 
39 14,A, 	Saaj 15.13.70 CB$ Madrs 
40 UeGlihtrinntojJvinjn 4LO7z) fJ!i Tj1.ruio1ve11 

I,  

MJ1-5 41 	Li,S, Gov11ai' 7,12 6 73 AIR rune 
KiR..6 42 K. Ravinciran 21,1.2,7o I= C1j 

43 B,V.3,Nurul3y 30.12 0 70 AIR Vljaye. , a,o,j, 
44 N..D, 	Th1sçini 30.1,70 AIflf ç 	1,11.4 

Jalpux', 	D,0 0 13. 
'15 fl.K.3ti1.ry 11.1.71 IR 

3.6.42 
Va1panjjn 

46 Gil, 	1larni. 1841,7]. AIR Rohtjk 
47 V,.H,I'ur Ui' 22,].7j A1fl ViyLluade. 
48 V. fliswiiiiy 14. 71 IUIL CaIi 
49 ,,13)iajkui' 	jtd o 6 5,,71 4th Ilydorabad 
50 3.C,Nrna 23,6,71 e&IIT 1311pa1 

HP-2 51 ILL. 	Shancjiiya 5.6 4 70 LAIR Ixidore 

••/ 

I) 
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164 	$/li'i •Si13031a 	ot1i::ujri 

165 	Si t. K. V llama I)ov. 

166 Panna La]. 

16 	U. i.a3 Furiar 

168 N,K. Chopra 

169 K,C. IaC 

170 	 a 

171. K.C,1  Rant 

172 Smt.Pura.mna l3iswa 

173" 14.  C. Turtung 

i4" 1 • K. 	r iik 

S. N ¶ 1 a 1/ 

176 ant, 3.CIou.Uinry 
S C, N yic. 

L7b 	3mnt 1  V.K. 4 jJr1na 

179 . S.t. Sh:1a oU 

180 J.V,. Melita 

181 Sum 1;,  J.} in ci al'i' 	U r"  o], ant 

i 

183 Smut • 	J. S ,Kubor 

184 S,u t. 	lZtj1 	• VohX' n 

L9.rvodi 

186 H.S. 	Klianderno (SC) 

L 87 Kin, C l'i ay (1 	an gui . 

188 &ndip Bsu 

.80- Jaswnnt pingh 

.t90 Smut. 	Pu)rpa S1u1ma 

11 Smt. 	Gu3.joot Kaur 

13, ..74 CBS Ma3ra 

17.5.74 	JYJK Haclr3s 

19.674 	AIR Ranipur 

13.6,7'1 	AB Rampur, 

27.7 ,7: 	DDK Doihi 

DLK Delhi, 

6DE.74 CSU Bhmby, 

14.8,7. AIR Bhuj 

16.8,74 AIR Slicha 

14.3.0.y4 AIR Shil1og 

14 I 1.. 	.......... AIR- Shii1cg ......'(On.  .... deitution 
to CHC Wof 

22,1.j,74 flaclio l3rinabnr 
£.12,75 CBS CuLtak 

IR Cutta k 

1.i,75 AIR IJdaipr 

2.i2.75 AI1Suratqarh 

AIR Hiuj 

Al 11 

CBS JaipiV 

;IR Puno' 

IUL1K 130mn1.ar 

101 3ctuiba 

CBS Bortbay, 

95U Bomb 

AIR Cui1cutta 

DDK, JaiPtfr 

ESD De1h: 

AIJI Do1h. 

4 

I_6 

UP-12 

DEL-8 

DLL-9 

Fl R-20 

GUJ7. 

AS-7 

14 EG 11-4 

11 E'11.-5 

I(I 	r 
Ju-ç) 
C) It 

1 	'••t 	I -. 

C UJ-8 

11 1_ i 

Jt.•) -(I 

)I 	l• .() 
C. 

1i-,23 

j , t )( 
It
r) 	') 

-c.., 

1IR-25 

ilR-26 

WI3-15 

DIL-i0 

DEL-il 

1.1.76 

3ii2.76 

/3  

13.1.76 

2u,176 

2 ,76 1. 

• 21.2.76 

21,1,76 
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JK-G 192 	S/Shm H.L. 	aUi 1.3./6 DDK srinaga 

JK-7 193 	Ab. Iiad 17.2.76 DDK 8 i'inagaf 

194 	Rav 	MoLra 121.76 C133 

1PK-9 195 	Tuerirg iiiqzii .'...L 	2.76 

T!-15 
•1 

196 	GVLjay Kul!Lar 1.3.76 AIR Madr:.is 

IUP-13 197. 	N.C.Jo.hi 26,3.76 Alil .4.ltncra 

RAJ-10• 193 	Suman I.1aIhur 13,4. 176 AIR Jpiu 

iI1)Q1i-6 199 VDlbajcar So 10.5,76 JIi1 Shi11ozg 

200\"M.Il, 	Das 	. 10,5,76 1IRGauha9' V 

oqmll 

* y 

o 

'GUJ-lo 20 KLDnor 17, 5 ,76 CBS thzn€idaad 	. 

1Up14 202 Satyendra Si.ngh 27.5.76 
: 

Lucknow 

'UP15 203 K.C. Gupta 26.5,76 Gora1dttr 

)3IH-8 204 S. 	 . 3,6.76 

IJ3I1j9 235 1 aseph Purti. 	0 17. 3 ,76 IR Ranchi . 

iiJP16 206 Bajrarig Teari 3.6.76 S IR 14athu9t 

vlR_27 207 V.V. Rindv 43 13. 6,76 A.IR rangàbad 
H. 

1R28 208 Sayyed Liyakatali 13.6,76 AIRJ.gai 

41l-29 209 L4nt. 	Diopa JhLi .1.76 C3U Dornbay 

4P..14 210 Javod 	khtar .'..'.,6.76 C133 Dhopal 

1O.-6 211 H,fl. Ke.24a .,6.76 Ifl Dil armaQ. •1 

•10-15 212 Prabhu 8t1cir Jsi J..6,76 1.1R Indor 	: 	DOB 12,12,4 
iMfl-16 212 .&1 	Kr. 	Srii:v, 21,6,76 : AIR JaIg.., ol 	DOE 16,52 

TN16 214 R.enthnizh 	1vi(C) 5.7.76 i;Tircnrtpa11i 
•1 TN-17 215 N.C, Ganaprakasaju 5,6,76 	. IRNadra . 	. jL 

TRP-1 216 Jrii1 Ch.Daj 7.7.76 sIflhigriLa 	DO3 .11.7. 50 

217., R. l3harctdri 7.7,76. •.41R Bcnlore. 

1CK-8 2]8 Shobha Srihari 3,7.76 C133 Baia]ore , 

ITK-9 219 V,L,Torgd 	- 3.1,76 HLIR Dharivad 

ILUl-2 220 1,14,39 Chauhan 9,7,76 ..t 	jJfl 	Rohk 	. 	. 

FBM 
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j, 	j' J1)q; 	31'.,.1;It 1; 	 • 	. 	AiR 14a,cllnj 

1.Anndan 	 14 6 0.76 	lUll 001ibtO1'E 

	

224 	Gin Chand i'iri 	 17,7,7 6 	AIR Sirnla 

	

KTK-1C 825 	5,8 , Bo1gar 	 It Uu1baga 

	

Ki-1 226 	V.H. Jagadeh 	 Y 20.7,7 6 	.1R Bh 1,~ drfvti 

	

KTKJ.2 227 	G.Raa1akshii Sreedhar 	31.3.76 IR BanaDro 

	

K1i 228 	ri,V. Rarnssh 	 16,7,76 	LI 4ys073 

	

229 	M.Na11ilcarJfla Murthy 	7,7,76 	RIFt 

TK-L5 230 	Shylaja povgraj 	 15.7,76 	0,B9 Bang1ore 

	

KT.16 231. 	Sud,BQ 	. 	 19,7,7 6 	111 Mng1cre 

u?.17 	232 -1j4nthir KInar  cr 	7,8.76 	fJ1t Nail?a 	' 

iJi-16 	233 	'PranabDsh (iosh 	 9.8.76 	Lli)K Coicy.t ta 

W-17 	23 4 	Dobass Gaqtw 	 908.76 	D.K CaUt, 

011-7 	235 	S.D.3ino1 	 I::t aamb filpLIX t" 

-- 	
... 

up—is 	236 	A.K,Dwevo 	 7,9,76 	D L K. Lucl9ioW 

UP-19 	237 	!L1ol Shuk:L' 	 16.9.76 	WK Lucko 

08-8 	238 	R,U, 111 rdh4 	 24.9.76 	.tt1l 	,• 	
' 

OR 	A.K. Mohaty 	 15,4,76' ,bi)K Cut1ack 

01110 	240 	f.C, Da5 	 19. 8.76 	418 Cut1ack 

T1-21 	24. 	8. Ch:nn\Imy (SC) 	3o,9,76. I111Lrehiraa11•i 

1I-22 	242 	 . 	 15,6,7. ., 1LR HadaS 

T11.- 23 	213 	13. t ruiug.i 	 18.9. 17 	Di( MaJra 

1111-24 	244 	S. $anthaiakr1s1-flafl , 	 4,9.7€i 	D)K Had'as 

JK-iD 	2'l$ 	Stonziu i;ng citok 	2D .9.76 	W1 Lh 

2"i(3 Q,K, fi 	 ' 	
' 	18,9.76 ' C1 snap -tr 

141130 	2417 	LIR. 1,11,3.61ii1odl( 	.' 	 i,1U,7 ( ., 	CS'J l3oillbay 

4104$4 ' 	 w4h4 	Mu 'nbt& 	 ,trs, 	Avl 
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T1,1-25 	249 	S/Shri lT,brdmfl1ar' 	23,13.76 ILDK Uadra 
t 

TN-26 	250 	Karnaluth1in 	 11.13,7 6  AIR 	uchr p11 

G'UJ-9 	5nt 1  Arila Shah 	 . 	28,13.76 CBS Ahmedaba 

P-16 	252 k  M.he1aT RaO 	 2.B.10.7G AIR Hydorba 

TN-2 	253, 5mt.Geoth Goa1 	C .11.76 	AIR HaraS 
Krishflafl 	,. 

-2 	254 U. R ghUpathY 	 .1u.'76 	AIR tiadras 
T1I 

	 . 	• 

T11-29• 	255 	V.3. NaraYa 	 :1.11.76 	CBS l'ladras ••; 

PUThI-9 	256 	Sth. RShii 11U rafla 	11i,7 6 . AIR Ju11undur 

PUN1D 257 Kaushal Kum 	 1.11.76 DDK Ju11undr 

£LP-17 	258 	K.i3.J.VidYeJ.aflkar 	25.11.76 C$ i1yc1e,rabd 

'1,I13-18 	259 	Dobnati 	: 	
27Ji76 •II1 Ca1cut1 

14R41 	263 	f,3. Deshiukh 	 33,11.76 .IR Bnbay 	.. 

261 	K.3. 1UobrCd (s.C) 	.13.76 	/.Ifl Npur 

	

D12 22 Ku1ar Singli 	 o.11.76 	ESD Delhi 

D1-13 263 	Srnt. SarOj Shar. 	33.13.76 CBS Delhi 

264 	ntt. b. bu;u 	 L3.11.76 j'i11 CuLtach 

bill-lU 265 	Sit. S.Latr puU:L 	29.fl,7G 	III patha 

14-33 	266 	M:r.hura 11UdQlii.1131 7,12.76 CBS Bombay 

ii R34 	267 	 1k1 ('.') 	• 	5,13.76 	C 	Br.bay 

Hll3S 	268 	p,V.DOS;l 0 	20.13.7 6  CSUabUY 

M R 6 269 1cm 	 1.77 	i R Puna 
. 	.11. U. oghra (SC) 	1  

MR-37 	270 	Rajjah Utn 	 3,12.76 • 	UR Hathagii 

	

14R-38, 271 	3.J. Slürat (SC) 	1.11.76 	IR R.iri 

	

1411-39 

I 
 272 	I pa1ghaO (ST) 	' P3i1,76 	IR flari 

	

273 	$abir Hussan 	. 	16.12.76 IR 1ort Blair 

MP17 	274 	ZnI. GeoL 1akm (UT) 	21.12.76 P.111 agda1pr 

14P-1 	275 • Garjan Singh Jardde 	20.12.76 AIR Jabalpur 

I .  • S • • . ii/- 
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Radio 	V

o.87-SL(B) 	7 	D. /c.yistE3'1987. 
() 

Ph DirectOrt nePJl, All India Rdio, hereby appoints the 

'r ran Sm i ssi oi E xe CU U. ye s, whose n aine s appear in An n xu Le I to 

1 ficite as J?rogranme Executives at the All India Radio Statiofls/ 

In ces, mentioned aLJai[13t each and in Doorciarshan lin a temporary 

ç a.pacitY. These appointments ap being made fl eje rcoinmenda- 

c\ 	)ions f 	Special Departhefltal Prom-otiofl Cornmitee convened ofl 

N Nhe 25th and 26th August, 197, in pursuance of tl1e judgeir1t 

•  t.  the Central AdministratiVe Tribunal 
3ench, Jabalpur, in case No, T/104/86, Since I the ecruitmeflt 

:ftu 	provide promotions on the basis of merit 4  tile tecotr enda- 

••'•; 	tjofls of the Special D.P.C. are based on considertion of merit. 
teriiis of the said judgerneflt, t 	 jbedeeifled to 

• 	 ave• been promQted With ejfct froinJ..4J98 	te dae on wTf :h 

"tTiT3unior startLfTiting as Programme EZeutive. They 'ill 
on pmbatioa for .a p.erioc of two years. with :efçectftc the 

date they take ovr chanje.s PEX at the Stations/Offices eritiorl-
ed against each. /nhival Ptcbation Reports on the.r work and Cofl•-
duct in the prescniLxU foin may be forwarded to tis Directorate 
or Doordarhafl Dictor3te, a the case may be, i i accordance with 

the jfltLUCtjOfl5 isttl bit. Lime to time, 

M9ti9nliY thei i: pay iii be fixed a ' fl 18 4. j983 in L1 10  

pay- sc-le C) if PE > UflL: r IR2'C ur;U an flu -1. jrcremnefl 	a! lowed in 

the same f;c1- trotu tIiL 1aI; to thu date of thuir actual takiflc . ; 

over as PEX at thc l ).'L LWLL 1iiLiond against each n Annexuru 1. 

• 	However, they will not Lx 	rit..itied to draw any arears of pay and 

a11ow&ces for th 1iriod 	: .1E. 4. l9LJ to the dttc of their 

actual tak irl(J ovei: chai:j: :: P1X on the principib of 'no work; 

no pay' , amid .L i:um ftc 	i..Lu only they will start (iruwinci 

the pay and iflcLuUCL1t. flci:. 'U. .y fixed and 11owd, as &J SO 

a 1 lowancu s admiss i. b.Lc th cu )i 	,i:j.ctii tiittt tO titilL! 

rowotiol' und fixuticmi Of pay op rlotioiai bdSj 5 jth 

e iffect 	L'.4. 1983 ;lta11 L.couiu e ffuctiVc only aftc r the 
pe L5OS iflL![) Liui',: U in hflflO ..IUIL! I take over at the Statiotis/ 

Offces inciicateu aguimiLeici',• 	• 
I 	 I 	ij1j1 4 	 ; 

4, 	The appointments arid the seniçrit' qientone 	n nne SUre I 

'are provisional and are subject to any cha.rges wtih may be 

required to be made in the All India'E1igibi1ity.List, circulat-
ed vidothis Direct6rabJ'S O.M. No.4(8)87-SI (13) dated 138,1987 

and at. 2O8. 1987, as a result of representatiofls/objuctiorls 
ruc.ivcU, if Qny ,  or tl'J other administrative 

(X)fltd. 2. 

I I 

q 

: 



I . . I 
I 	- 

1 

1.4• 	•) 

constraints. 

	

5. 	1Iinjj vorsion iollow. 

k7Qw 
• 	 (I.L. E -iATIA) 

Deputy Ci rector of Aninictraion 
for L)irocorGenaj 

End, JU1flxuj I 	 •:.:., 

Copy 41ong ;  with Aflnexuio I forwarded to:- 

• All 1-1 eu s a f 0 f f ices of Al 1/Doo rdu rshan,, 

Pay 4c /coUnts Officer (.Inu), Ministry of Information 
8 fld.BrOacasting 1  )G CR Buj,lding, New Dlhj, with 120 spare 
Copies. 

	

3 • 	DcC ((.1)/jw (I)/Di:x3 (pp&D)/J:!:,:; ())/Djr(h&F)/Dp (Pal /DP (Per7 1) sTx (p) / oim (wL) /Dlm (p) . 

Vig. 	tion/I3&A Secti:u, Lx 	Ifl. 
The Prejdcnt 1  Programmie Stetff Assocjt1on, Rodrn No. 128, 

ikachvanJ 13ha73fl, Nw Delhi 

	

6, 	Persoji 	Files of th offLcjr; COflC.?rfled. 

	

7. 	DG Doorqarshan (Shri iK, I3hatta, DDG(P&T) in consultation 
with whom the pos'ins in Doordarsjan have ben done) ,Ma.ndi 
IIoUO, No.j Delhi, with 20 spare (rp1es, for. infprination. 

	

B. 	Us(Bh), t1in. of I & 13, Shastri l3havan, New Delhi. 

SD iIR I3 10pQi/3aba1pur with the. 	 that a opy of this 
orchr jany.,indly be su). uiL1d.to .lu 	 nLis.rtj.vp. 'Trjbul 	nch, J i)J 1 11U1, Lb t ugh ti 	cp '3.t'nai 9cv rnrnct 
CoUflsol Ecr tboi r iliformati I1..t Two pppqopio of.he 9rdrs are uncloed or this puroso. 	• 41 

j to. DG for information, 

Guard Fij.e. 

50 spao copies, 

• 	 . 

• 	 for Dire&Lor Gecra1 

I 

1 
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Names ol I r(J;1missior1 Lxecu.ivos appointed 
to officiate in the cJro of Programme 
Executiye on )rovisioJ).l. basis viIe Order 

thted 	E, ,J3L......  

p... 	' 

•• 

0 	q,4 	I: 	°' j Ofl . '. 

 Shri A.S. 	ethumadavan 'O3S AIR, 	Bombay AIR, Trivandxm 
 Atàram Manglni AIR, Jaipur 	.• ESD, AIR, New Peihi 

3, . 	P.R. 	lendi'je'i AIi1, LJharwacl, : Aflt, Gulbarga 
 ' 	t1 	S. 	Rm an at h pn Al Ii, M a i r as , AIR, Ti ru c hi 
 Ram MUitj AIlI, Almora 	. CBS, AIR, Kaqpur 
 ' 	R.B. Dabhade AIR, Naypur . AIR, Poona 

7 It 	Orn Parkash AIR )  J alandhar All-I, Shinila 
8. " 	Ram Gopal 	. . UL)K, New Delhi ; .DK 1  Jaipur 
9, Snt.S.p.. Naik AIR, Bombay . PDK) Bombay 
1O.Shri P.'Phadk . AIR, Sangli A1J Sangli 
11. P,L, .KuJ. • 	CBS, fladlo Rado Kas}imjr 1  

Kashmir, 	Srinagar Srinayar 
12Vu M.N. GOSWUj AIR, Guwahati 	• AIR Dibrugarh 
13. 11 	E.T,' Ftamanuriiiy AIR, Calicut AIR, .Trivandruui 

" Ashok K 	Manna AIR, Napur AiR, 
14ew1 Delhi, 

15, II,I,p, 	Dakshjnj AIR, New Delhi Alf Now Deihi 
 H. flamachandran AIR, Tiruchi All1, 1oridicherry 
 S.B. Dash gait, Jeypo.re AIi, Sambalpur 
 . S.S. 	Govindpurj Aid, Jaidhr DD, JUlandhar 
 M. 	E3haskjran All, Cilicut AilTrivafl 1 rum 
 1l 	R,'\. 	Potti A1., Trichur All1, Calicut 
 ' 	S.K, Mandal 	. Alit, Ga J. c u L ta All, Silicjuri 

22 • " J .P • 	Uhat L I(J*1t) Ku shm.Lr, Ita 4i o KasInir 

23. " 	JJutJh 	P'kjth /J(, AIR, 1(ulit.ak 
Ne i I.) e .1. I I :1. : 

 G. 	Guna!nasivayJB 1¼1st, 'I'I tuielvelj 	: 
 A' • .S • 	Go vi .1 k al 	. All (7 Po on 	. Id H, P an aj .i 
 K. Ravindran Il{, Call cut AIH, 'I'richur 
 B .V • S . MurIiy Alit, Vlj 	y avia;Ja 11i, .Vi s dk haptn am 

- 	Cntd, •......2/_ 

.4 	 I 

i -. 
	 .1. 

4 	H' 
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Shri N .D. Tulsiani 	 IJii1 J alpur 	AIR, Ahrned.b 

" 	B.K..Sastry 	 AId, Visakhapatnarn ALR, Hyderabad 
" 	G.iL Rarnal 	 . AIR, flohtak 	••...-IIIt' JaIandhar., 

' 	V.S.W..'Murthy 	'AIR, Vii ayawada 	DDK, Ilyderabad 	1\ 

V.. Rainaswarn 	 AIR, Calicut . 	AIfl Pndicherry 

S. Bhaskara Rao 	AIR, Hyderabad '' 'fIR, Cuddapah 

349 H 	J .C. Nema 	 AlIt; Bhopal 	. 	. AIR, Arnbikapur 
H 	M.L. Shandilya 	. 	.Lndore 	AIR tvlathura 

°" 	M ..A.zjz 	 CUS, 3anqaJ.ore 	/IPJ, Mysore 

37.. 	' . C.P. Patil 	 AIR, eomby 	. 	jtI1, Ratnagiri 

3E3 • 	S.N. Son avane 	AI11 Bombay 	 i¼ LI , Nagpur 

39, 	P.N. Rrina 	 DDK' srinagar 	DDI', Srinagad  
U 	G. Lnpath 	 4LI, Licuchi 	. AI1, Tiruneiveli 

41.8nt. Padmini Madhavan 	AIR, Calicut 	AIr, Trjvandrum 

42 .Shri T. Honumantha Rab ' 	A11, Qiddapah 	AIR, Hyderaad 

It 	U . S. Gu pt a 	 Al d, Go r .k h pu r 	AIR, 4 gr a 
to 	Jagdish Lal 	 DOK, Lucknow 	DD, Lucknow 

&t. Yanki,  L12mu 	 iIR, Kureong 	AI, ' Ganatok 	/ 
Shri S.B,. Dobnath 	 IJii, Siliguri 	IJ, Shillong 

" 	M.K. Saha AIR, Siliguri ' 	., DK, Calcutta 
It 	DJ.oy 	 . 	LUI( Calcutta 	DD, Calcutta 

49, 	M.K. Sen 	 CBS, Calcutta 	AP, ShllIongv"  

O. " 	R. Dey Sirkar 	LDK 1  Colcutba 	DD, Calcutta 

° 	P .C. Sen 	 AIR, Clcutta . 	Al 	Kurseony 

" 	t.K. De 	 ,d.it, Idore 	AIt, Ca1cutt 

53• U 	V.L.N. Rao 	 i..Id, Jaqd.ilpur . 	AIfl, Hyderabad 

, ° 	T. .i-trunacha.Lam 	GL35, Calicut 	. IJDK, Trivandrurn 
A.B. Paridoy 	. •Jl, ianchi 	DDK, flançhi 

u 	M P. Mahato 	 AIR, Ranchi 	AIR, .suratqarh 

.57. 	C. Jam 	 AIR; Bhopal 	 J1, .wbik.pur 
S.S. Sh.irma 	 AIR, Indore 	kLR,' Suratarh 

" 	R.L. Si1igh 	 AIR, Jabalpur 	A]fl, Jaipur 
" 	R.K. Malakar 	CBS, Kanpur 	. AiR,.. Calcutta 

C.B. MEidavi 	 . 1J_it Napur 	VI3S, 'AIR,ombay 
42. ant, V.,Narayanan 	 CSJ, AIR, Bombay 	AIR, Poona - 

Cont 

H 

J 	I 	
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• 	
: 

C I 	PaLhak 

.V. Subha ilac 

Dtij .ji tUW3Lj 

tt.D. Bh3,rgIv 
" Mohd. Ji1 Khari 

68, ' G. Pr;jsad 

" J.'. itru1raj 

" S. Poo1nachEr1dr Rcio 

G.i 	Vitt1 L1O 

72. 	A.K. Unnj1rjshn3n Nair 

73, 	K.V. John 

•N Kapur 

t.L, B3ru'.h 

d.C. Jos 

71, U  B.N. Nndan.,3r 

La.Lju Prasad 

" A.D. Chaudhry 

130. 	fliihjh  p 
i,  ~

It;-vj 

81. " a3j endra N.}th 

82 • ' Ch • Kote .'ri LVO 

" K.S. Murthy 

A.C. iay 

C. Panda, 

S.K. Sadhu 

87V'It Th. Lib.kacho Siyh' 

S. Pisha 	li:icjh 

69. ' 	K.j. Thm.ir.ju 

90 . 	U. Yt od ii v . 	 r ri er 
' 	KIS.S. dc:,hav.an 

L. C . Chauh.ii 

93, U 	 llaniqa  

94 • Ii 	K . H J d . v 

N. Bhadra 

11  M.L. Sinçjh  

Jj1cjoii 

(JLt, furan:3bad 

CL3, Knpur 

CBS, AIf., 	J3ipur 

Jabalpur 

Alit, jnchj 

)DK, Madras 

CBS, AIR, Midrs 

iJi, Hyderabad 

,Ih, Triv:ndrum 

IJt, Trichur 

D' K i  J1,?.ndh.r 

iJ, Cuwah.tj 

iId, Silchar 

J01(Jaon 

,Jd, Patna 

CBS, /Jit, 	Patna 

11I11, Patna 

4Ji( dewa 

J1t 1  Port 	I31rir 

iJit, Madris 

..tIP., Siliquxi 

hId, S3inba1pur 

L)UK, Srir1cq3r 

1'Jit, lr;)phal 

;JIt, .En;liL 

/JiI, V 

AIR, Ti.i vun drum 

;Jj( 

AId, ;Jiined abad  

AId, djkot 

iJ.{, A 1 im edabad 

:JFt Gorakhur 

AI, Lucknow 

1'Jd, 

AId, ijayawada 

1Ju, .1cjç. 
AIR, ftewa 

IJH, Chhatiirpur .  

- ALl, .uratgarh 

[1JK adras 

• 	Ala, N3cjercoil 

AIR, uddapah 

DOK rivndruin 

AIR, Trichur 

•,DDK J  Ja1andhar 

/:%Id 9 j bi:u y 3rh 

AId, 4hi11onq 	-' 

ALl, t\agpur 

DL)K., muzaffarpu3? 

AIR, itanchi 
/Iii, ALIflOL'0 

Alit, 1iim1a 

iJft, tadras 

iJR, Tiruchi 

.LJR, Cjalcut a 

/J, 

DiJK, Srhaqar 

/JR, 
OA 

 1. 1 on y  

Alit, InpJiaJ. 

AId, CiJcupah 

ALt, ic1ur 
Ala, Znd.cherry 

AId, Buj 

• 	AII, .bnecabad 	9 

DiX, Alnned]bad 
• i\Itl, Pjt.na 

AIR, 
1 1  

Cori t ci,.  

'p 



N 	•, 

-Il--. . 

::;i:' 

LU C 1( 	o'.I 
J ii, I irn or . 

(UP1, Hyderabad 
DharWad 

ItIll, JabalpUr 
Jit, .nbikpur 

fhmedabad 
/Ji{, itajkot AIti,. 

Jodht:ur /Iil 1  Bikfler 

CB I  iJ1' 	001tt j1Il art 

!.TIt. 	Tii:uchi 	• 	 rjrunelveli 

4. 

al 
eyed 

Mi,.nj 

IC) . 	B.G. pto1 

102. ' 	• P Met,  hu r 

jci3. u• 	B.C. Chtte1i 

N. G.aflO3fl 	 -- - 

	

10. 

it 	

P
CBI 'çr1v,ndrurn

All Ca1CUt 

	

106 .Kh KhElenJr3 S.,hi 	(JR, 
•flil 

S.N. 1 31oçt3flJ 	
CBS, 	and1qir1i 	

Cfl, Chndi1arh 

• 	v . S. Kj:i;hr'i3 ,ntrLhy 	
tlDl<

. 	UD, Hyderbad 

9. Shri S.I. j(urecl 	
L.ikflOW 	

A1,, Gor0khpur 

10  /\ 
. 	3bt131 r 	 'it chu i 	

It, Ma1ga10re 

P 	Pt ,  0ipU] 

piin (. kMafli 	CBS, 1t t. J 0ipUr 	D1 J  

U 	
S bilpUr. 

it .C. B r:ha 	 D 

Shi11CJfl 

H 	.C. De' 	
. 	iiSr'°9 	

•' 	, GuWah3U - 

	

. 	1 .1 	HIIkiP 	 i1 DibruJath 
1 Jd, 1C 

ii4 	

U 

1L5 . 	uh %1r h 1 	h 	
J1  

i(. U Kr1.hfl , jJ t, 
TitJr.OIVOI1 Afl pondicherry 

J.   
117. nri GB, 

14R, Tirunelvell' 

	

• 	
. 

(iJ. 	1ATI 

I'.. 

.0;; 

 

1,. 

St 
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BhI PUllLlEilLi0 Ui PAIIT lii SECTiON I Or,  TIU 	- 
I 1. I 17 I!t'i'' 	('Th 	. It.I r 	1 A \ 

.L J.I 'J.L T JJILJ J.2 I 

• GO 	imu 	.' cii.' INDIA 
D4EC2oru'i'E GEJ1flAL ALL INDIA .BA0[O 

• New Delhi, the ist April'89 
r-I\ 	NOT jj;'  IC AT ION 

	

-. 	- 

	

No. 4(2)89-SI(jj): Thu. ,Director 	General, All IndLa 
Radio hereby uppAnt the followIng Transmission 

	

xecutivos s Progrwiune xecutp 	on noti.onal baslis 
with effect from 1U- 1 1-1983 in terms of Directorate Gen':ra1 All India Radio's order No. 137/0, 3-SI(i3) dated 29-10-. 1988 in 'tle No. 4(245)83-SI(B) in a temporary capa,ity 
until further orders:- 

• 	Serial 	
PlaceOf Date( of llmber Niie 	of the I'rr!nu EXu(Ut1Vu ,ostin 	J942j  

SN • Kaw Radio Ka3mir, 

2. AP. Kadanm 	. AIR, 
7-12-1988 

Iianga1ore16_12_988 3 . 
1 

J)albir 	Si.nL ii A Ill, J aiandhar 1-1 2-!! 98 
. 

• 	• 	J5J 

	

13 .L. 	Matiirmlr 
. 	A.! it, 

A Ut, 
JJom:mbay 	- 1 2-1 988 
J ilgaon 	13-1 2-i 988  

 
$.y. Gadkar 
S,K. Thool 

Alit, Ratnagiri16_121983 
 

9' 
.Vya 	icuu. 	. 

A1i1. 
. 

fl;i'i16-121988 

10 • 
S.Va Ptjj 
S;aL • 	Sr 

. 	Alit, 
, 

lIydorabad3O_j2H19 
Ktv 	28-1 21 988 11 • 

12. 
• 	ic • 	 MIt, 

N I1wi:alore 3-01 -1 989 
.92._Tumn.uig AIR, 

- Port Blair 20-12-1988 R. 
. 

N.K. 
M.S. Ushya 

IR A, Silohar 	26-1211988 
. AIR, Chhatar- 

160 
5.5. JOi.i 	r N.G. Mu1un(f 

Alit, 
pur

. 
 26-12-1988 

Pune 	6-121988 
1'/ Oh. Ctlalapatj Rao 

MR, 
AlIt, 

flysore 
Ranchi 	19-12-i.1285 1U. 

19. 
S.0 	Das 	. p •j,!, 	Vijay Chanciran 

CIJS,Li.R, 
AIR, 

Cutlack 	2-1-19U9 
l3ombay 	27-12-1 988 20 

21 
S'it. 	E • 	No ii grumn 
Sit. 	Pirn ijna 	Dia ......... A IR, 

Gau hat I. 	U-i 2-1 1 988 
 h. 	P.S. 	HeL 	. JIfl fli1Ü 	1i85 . S.h. 	U.N. Goswami 

Sh. 	Paimrmi 	LaL 
• 	Alit, 11aip.tr 	O2-Oi-f1989 

2 Sh. D.0 • Rabha 
. AIR, 

LIlt 
Varanasi 3O-12198B 
Shiulong 01-.01419B9 26 

• 

Sh. 	Ii .0 	actiaj'j. 	- •_1_____ /Ii 	'1ura9]2t?3 
LiSanj _202B9_ 

2. 
Exocuti.ve 

• 	The aUov 	p 	sons 
, 	w .e .f, 	1,!' 	L:ti 

I ii vc' 	taken 
umcimLioned 

over as Pro ruTiic 
aga Lnst each at AIR, staL 1.01)5 	!',LVOn 	a'a1.imL 	each. 

• 	•, •. p 



/- A~ " 

J. 	tIu rev 	aiRi pi'o- t'iJv t:3CU 	'y bCLt I. J 01' 1'rorui,:i 1!xCCu I LvO  are  11 	?((k)-(",O- 	 and 1s. 6 50- 
200 respective iy. ., 

ThLr, ",U)JOrcudes U.n D Lr'c'torate 's nottf"ieattor, 1o. 
ted 13/lk.2.139 No. Li.(30)/89_sI(13) dated 10.3 .89 lb. 	(31 )/89-sI( B) d.to'. 10.3 	 Y.'3: anUNo. 4( 33)/89-sj D) dated  

(I • L " 1I/IT IL) 
Deputy Director of klT.nistrattDn 

for.'Director Gp?eral 

The Ilar,rt1ex' , 

Govt. 01' pdta iress, 

	

• 	 ''' 

(11I24DI'VEl1sIor) 
Copy forwarded to :- 	 ' 	 • 

1 • S ta tio n D tree 1;0r ft id 10 Ka; hia ix', Sr Lru a r/l3anralore /Jjal.and ha r/ Dbay/JaLgao/fla tnar ir i/}tyçto'rabad ,lota,4Ian a'ore /Porjt 13la.ii'/ 
S tic har/Chti atarpLr/Puno fllyso,re /Raneh i/c us, Outtac k/Giwahat,i/ 

The Pay.& Icount Off icer(IIIL'.), Hintstry of I&D, 1.CCR Jki..tldtg, I • P • Es ta te, New Do I h 'L. The 1. r CTCs we io. a 1to ady son ti. to h I.I';i by the ropecttve stations. 	 ..• 	 . 

The P aY &.coizts Off1ct, /Jfl.Bombay/C1cutta 
Luc know 	 /Lew D '4hi%1adras / . 	. 	 . 	 •• 

h.. All thä. persons concerned throt ;h respective station&. 
DSTI(p). .. 	 • 	

. 	 •:.: 
The Pros 1.drn t( Lb. J .L . 1.Jn t'ra,. Dy.. Dir'.) , AIR Prorrarime Staff Association, :Dr0 	ast'.ng Hou',. I Floor, E[j AIfl,N 	D.cIhi. 
Vii lance,  Soetion,/Co,uputer. Ccii., DG:hI, New Delhi., 

Peroonal files of th Off icors covicerne, 	••• 

51(A) 
 

i() • Guard f il 	 ' 

Spare copies - &). 	 •• 	 . 

for Diredtor General 

• 	• 	. 	 : 	... 	 I 



- 
!LLL ur 

A 

DIRECTO
TL9VtJh)LA RADIO 

p 	 1\J1 Delhi, the 27th 00 	189.
) ') 

OzERNQ.j9 SI(D) 

The DiFecto,r Geirai, All Iflja 
Radio, herby appoj,ts the Transmjjo1 

Xqcutives given in Annexure on Prornotionto the cadre of Programme 
Executive in a temporary Capacity in the .pay 

sc3ie of .2OoOo23.B7532OoI 	
with effect from the date they take over at Stat ions of their posting i,ldicatöd in the 

flnexure' against the sVecific quota of vacancie5 neant for them under the Provisj9rs of th? Recruitment Rules for tile 
post of Programme Eecutjve as thmen.ied o 23_1,01934, 

	
/ 2. 

 
All thq Poj itica1ej 

In Alnexure will be on proaton for a period of 	
o years with effe.t 'from the date they take ov 	chr 	sro 	

Executive at the tatioñ/ffice. Hlefltjoned agai1st each in th Annexure.. 

3* 	A I I th p r $ons1mflefltjOflCd in the Annexure ecept thoe posted in Doordarsha 	
y be re!j?v(?d of their duties iiniipdiatej with instructj0 	

to eport.for duty at their respective Station/ Office of Posting 0 
 •n the case of;hose posted in Doordashan a separate order froij the Directo1.. Genoraj, Doordarsha 

will be issued SPecjfyj119 their Pldc 
	of Posting. Only pn receipt of such an order s  they wij,1 ; iel:Levod of 

their utie, 
Copje of relieving order 5 

 my be s(vito thIs Directorat/ DDorJarsha Directorate 	

I 
n their Joinjflg duty as Progrirwri Executive their 

in th prescribed prof orilia alrody available wit the 
Stations an the charge assum:t ion e.ortsrnay bt 

SOI t0 thj5 Directorataoodh Directorate for furthe necessar action, 
5. 	Annua' Proba'L10 Heport 

On 
their Work and conduct Ii) the Prescribed proforiii may be sent to this Directorate or to 

Doordarshan Directorate as the case may he, as provided 
the instructj05. isud from ti 	

to Irne in this behalf. 6. 	HiJj verj 01  

3 

/ 

HTIA) 
Dy, Director of Administration 

for Direcor Geneaj 

Copy a ion wjth An(xure t' orwdr:J(•J t C : - 
I Hmj5 of Statjo,s of All/Door.jjrrhafl 



2, Pa1 & ,\ccounts Officer ( LflU), Ministry of 	 orma 	& 
Broadcasting, GCfl I)uilcii.ng, New Delhi.with.5 spa1e copies, 

UDG(C) /UUG( I) /tJDG(iP&D) /DDG(I%) /DUG( i) /Djrector(i&F /DI-(F1) / 	\ 

Vigilance SeCtion, DG . .lil. 	
! 

S-VII Section with the raIrluest to transfer the peFsonal files 
of the of'fices concerned. t sI( [3) Sodtion itnmed4te1y. 

6.. 	The President troyrame Stdff •'ssociatjon, 'IstfLqc'r, 
Brdcasting 4use, New DeLhi (by name Shi J.L. Btra, 0D 1  

7, 	Personaj Pjlo of the Officrs concerned, i 

8. DG DoordarshanY( Shri K.0 Seth, DD,) with ii spi3re cojjes, 	a 

They are requested to issue • separate order specify.ng the 
places of postny of the I.'orons .ostect in Doordr 1 shn a,,d 
endorse copiosYto this DirecLorate ad the Heads f tations/ 
office5 where 	csa ersonsre rese itly. orking 

9, 	US( D.) , M1n1sL'y ot iu, 	I.L. •i I3havan , N.w De1hj, 

LAS, to L)Gfor j;1forij)1 ton. 	 ,• 	 I  

Guid V4e, I 

I 	 I yj 	 copio. 	 •'•• 

13, Pay & 'ccounts Office, IR, Nei Dqlh/Bornbay/Ca1ctta/Madras/ 
Lucknow. 	 • 	, 

for Djiedtor c1eneral. 

0 

a 	

H:, 

2 

• 	•' 

4 	
I 



: : H 
) 	 4 -inero to Or4er Io. ar TLi  

2r,1is ton Execu 	 se1c ted ociotion 	 ecu  

NuL3 I Present Posting Posiii on 
£I9!1O tlOfl 

S/Shri 

V 1 • Janki Pr;sad. AJfl •11aga1pr AIR Dp.rbhana 
 P.D. 	Gupta AIR .hllahabad I. 

. 	Jfl' 

 R .A. 	?erraa 	. 	. AIR Jadalpur AIR rtipur 
&t. Kavita Chaturveul 	. A.Ia.I3hopal AIR Gfalior' 

,. J.V. Mehta huj 	.; AIRilymbay ... 
6. 

'&it. Neel&i Thandari AIR Bombay AIR 4ipur 

7 u 	G1j Calla AIR .Jaipur AIR Jdhr 
 J.s.; 1CLbex' AIR Pune AIR Jjiiuon 

 ", 	icalpana S.1Vohra DDK !Jombay Doordju'sh.w 

10 • P .K. .Chaturve4 AIR Domb ay AIR Gaiior 
 H.S. Khanderao. 	. 	. CS DOfllba>r AIR I3od 
 Sndip flasu AiR flnlcutta AIR Aarta1 	& 

 Jaswant Sin c i 
. 

D IK .Tatpur 
__ P.Qrcrth • 

1 1, Kurn Pushpa Sanna ... 	
.. Ltii. AIR Vrthasi 

15. H.L.  Kaut IJL). 	CQircrcj1 
it). AU1u1 	Iuj .Ld 	itLU1 

11 (IU 	Jh )fl 

 Ravi. Maotra . 	fl... Jrj.iri kIR Lqh 
 Thewan Ri1rifl AIR Leh AI 

 N .0 • Joshi AIR I:Liora .  LLnt VXWiSi 
20 S.i t. 	Sum an I'Ia thur AIR J aipur AIR j4 dbpur 

/21,/22.. 'Dibaka.t Sn 	 AIR Shillong 	AIR Tzu 

 1,1oranj an Das 	 kJR Ghati 	. AIR 
r 	')) 

(i.iJ. Jhatta) 	 . 
Deputy Directol' of Administration(p) 	 ... .2/- 

\ 

Hi 



	

• 	 - 

(U.. I):. 	 - 	
P 	Pos ting Po 	o 

• 	 . 	-S 	 .- - . .--. -- - 	 • 	- -• - -- 

ro'.i) iLon 
S/Shrj 

;3, 	aI;yw1(1, ii 	
i:ut IMCIUlow 	Jdfl! Poit flair  
AIR (;ortkhpiir 	hI Luckn:., . 	
Mu Pnt 	

•' AI DarU1upL 26. 	JoseJ)II Pür i 	
hi:jt ItLu)(,: hi. 	 i.,irt ith  '/ 	

LIcr' 
()• 	

V • V. I(U )ii 	 . 1,ur
hil 

8 	 &UI 

	

II.LJ'Ub1 	
1'uie 2. 	t. Doe pa 	

kilt 
 Jh 	

C SU Ylonh y 	t 	 !J lwed 	 a1au r JikU 	 n L(Lr 

 30. Prb 	Slkj 'Jonftj 	• 	M Lidor 	• 	
IJfl 31 • Kui. R.S. Selj 	

MR TirUcIj 	IIft TnPivElili 

	

'U .0. G)aprc 	

•• Ji 	rucj 

	

3), 	D 

	

.ç. 	a 	
Mfl I. ar. t  34, 	

iit. iSho.blia SPiiit'j 	• c; 	

J:1n 

Jor o :. 

	

5 ,  I.1.s. Chuhxi 	
J111 Rohtj 	

JIfl R. Ch1nnatiiy 	
J.I Tirj  

K .M. 	 ne JIR  i.ru1Ve1ji 
(flS JLhhidab 	

3h 

	

- 	Ii 	uj 30, K 	K .8. 	hO1J!Sr lul' (c) 	• 	itflt Iagp(tr 	MB 	kot 39 . hnhok M. lUjdc I. ç f;) 	
c bayH In • 	1LL. i 	• 	

( 	)lic, JI  

•(i.i, :3hatia) 
1 o141

L Dircc tor of u4u11stl.atjofl(p) 

It. 

itdvoC0  



CENiVfL I1tN1S'11tAT1VE '1111I3UNAL 	I 'jj 
1' 	 'AJ'AIIA.L1 13LNCII 

2 0ri,JMal )\pplJLIL.Lou No... 2(3 of 1992 

Dale of decision : This the 701 day of December, 1995. 

'rho IIn'b1e Jwiticc Shr:i Ij.;.Chaudhari, Vice-Ch irman. 

V The 1In 1 b1e Shri G.1...Sang.v1ne, Member (A). 

. srri Minotaujuu DoS  

rc(.u;ul 	EXCCU1 i'.'C 

1 ;d i.a Hai o, 
Guwa1iti-'i3.lOU3, 	. 

2. 	Thri Dibakar Sen, 
Programme Executive, 
All India Radio, 
Guwahati'781003 	 .... 	pplicant., 

By Ad,ocate Mr. 13.K..Sharma. 

I 

-v er s us - 

The 	Union 	of 	India, 
represented by the Secretary, 
MinisLry of 	Infouivation and 	Broadcasting 
NLW Delhi 	- 	110 001 

I 	 ., 	 , 	'S 	' 	•',' 
Ihe 	Director 	General, 	 1 	• .. 	.•,.. 

All 	iridid 	Idio, • 

Akashvani 	Rhuwan, 	 • '• •' 

Parl.i.aiuci'it 	Street,  

New Delhi-liD 001 
•.;', 

3Shri 	M 	I) 	'3.i rue  
PrL%yeummo 	Excut Ivo, 	 .. 	•.:: :•: ' 

11 	1 fl(1 i d 	I 	u (.1 	itT', 	Ci. 	1 	t 	. 	 . 

Respondents 
.... 'ri ;.. 

,\dvocaLu  

URI)ER 

CIliAUDUARI J (V.C.). 

Although the applicants were serving as 

Proyranune Executives at the All India Radio, GiwahaLi they 

had joined the post of Transmissipfl . ExecutVe as Direct 

Recruits on'.10.5.1976. Tt'ey aver that 'the .respndent No,, 3 

• 	 . . 	 , 	
9$' 	

• 



M.D.SaHIC1 was puolliuted on adhoc basis to the 

Transmission Executive on 19.8.1976 and was re 

with effect from 25.11.1976. 7 

2. Uiidei; the ct h'.. iecruiirnent ruicls an All 

India list of Transmission .... utives was to be Idrawn  j, 

resp.ct of 25% departmental pOromotion The 

department of Personnel recommended that such Ii t 'should 

be prepared in respect of those who were'. 

appointed/proi,iotej after the recruitment rules were 

applied on the b.sis of length of continuous 8 rvlce in 

that grade. Thus the date of appointment became crucial. 

All India eligibility list of Transmission Exec9tives as 

on 3.1.12.1981 Was pUblishEd on 21.6.1982. The name of 

respondent No. 3 dppeared at serial No. 11 in Uat list. 

The name of the applicant No. 1 was shown at s ri ., al No. 

117 and appi 'i'ant Nn. 2 at sorial N. 125.. The ap1icants 

contend that their seniority was wrongly fixed io as to 

make them junior to r;ponih.iit No. 3 who admit todly was • 

'appointed 	initially on a' ' 	basis to the ¶rade on 

19.8.197.6 i.e alter they ;.re appointed eatiier on 

10.5.1976. According to the applicants they a 1 J. noticed 
several pnomalies and errors having crept in the l foresaid 

seniority list. A )arqe number' of 
0bjOctjjf)S and 

flPL'3entaLjoris were filed by the Transmission EeCUtjVe 

includjg the applicants. Thrpafter a revised onio.lty 

list as on 1.1.1982 was puolishec3'1 In that lit whereas 

the app1ica,t No. 1 was at serial No. 203 and Lpplicant 

No. 2 at serial No. 202 the name of respondent No. 3 did 

noL. figure. I 

3. 	1 in 	the 	Jfl,iit'irne 	a 	meeting 	of 	the 
.-.-------_----- Depart:ineri t-  a 1. 	ProoL ion Corr,inj L toe was held to 1consjder . 

 
prolnOl - ion 	of: 	TIa risfil 	i on 	Ixecut ives 	to 	tho 	post 	of 

....................................................................... 



:LL 
nme E.xcutxve On tIi. I'dblS of 1981 eligibiity lis. 

- 	 - . 	res1ondenLNo.3wa scOri(1 Qred1d1)roi,Iot 	on tht 

	

18 but the 	I•P 1  i caiits wore not promoled. it Is Ie 
yrievarice ol t.he app] i ci : 	that by fol1owjn 	the 1931 
I ist the resIflcIcnt 	had 	rjvod them of the benefit Df -. ....................................... 
PLOItlotjon while 	-I V 1. Tiq 	

to respondint No. 3. 

I It :jnd ubJectio 1y  

cJrived Tri:jiijssior 	Ex@:Ljv05 all over 	countr. . / 	 (---.  

app]. icaIi$:sa L 
that stage filed the iIlstaiL O.A. in 

/ 	
August 1992. They pray that they be, declared ttitled to 

respondent No 3 were promoted and seek proper ixation of 

seniority. They further pray for a direct in to the 

rspondets to give retrcspective promotion to theiii with 

effect from 18.4.198 as Programme Executives. - 

4. 	 Ii i 	5iaLd that prior to the pesentatjon 

of the irJtan( 	j)j)licatj()j, OflO V.L.N. Rac a Ti 
i 

 
Ex (?cutive had chailencjej 	1981 list and the Promotioiis 
made 	it s basis in T.14. 	lO/86, which was!decjded by 

the Jaba.lpur Berih of . .............iJ. 	dministrat ie Tn buni 

an( =in orc1e wc 'he resp:jd nis fr:nn 

holding any DPC based on t:Iiat eliylblljty lisL.jIn View Df 
that order no DPC for proiiiot ion to the grade ofProgrme 

Executive was held btw@ 1983-87. Event:ua1j by order 
dated 	5.3.1987 	pasced 	by 	the 	Jabalpur 	3ench 	the 

list of 1981 was quashed and the ¶espondeiits ' 

•weçe 	
to prepare i revised list in accodance with 

the P..iCip1os illdicatc?d in the judgement. C9nseque,itly 

1ià 	as on 1.1.1982 was published and citicujated on 

8. 

.• 

In this list the applicants appear at serial - 
.os. 20 0 and 199 respectively and respondent No 3 appears 

- 	 • 	• 	 ... 



/ 

at se.ia1 NO 235 A special Meeting of DPC was 
2. 

convened on 1/26 8 198/ and a total numbrr 

11'iflIfliW3i.0U 	I?X(Cu1 .i V(5 	WOEC 	proiiioled 	/ 

Executives by order dated 28.0.1987 giving them 

benefit of promotion retcospectively with 9 ffect from 

18.4.1983. The app]. icaiit 	acre not included in the, sal ct 

list as no vacancies were left. Uowever havinj regard to 

tIi 	nuiir 	of 	proniot I ona 	made 	the 	app1 if InLS 	w?re 

expecting that they would be prblnoted as soon as further 

vacancies would arise. 

In the month of November, 198 	some more 

Transmission Executives were promoted to the grade of 

Programme E,xecuLives Vi(1e Notification dated 21.4.199. 

Those persons have been çiiven retrospective beiefit of the 

promqtion with effect 	from 18.4.1983.. Supseuent1ron 

27.10.1989 the applicant., hav6 been promoted o the posts 

of 	Prograriiiiia 	Executl'e 	but 	without 	g.ving 	them 

retrospective heneli L . The grievance of Lhe app.l icants 

therefore 	is 	1 ,  haL 	whereas 	some 	juniors' 	including 	 1 

respondent No • 3 (Jot benet t. of promotion with I  effect from 
•'1 

18 .441983 they ha'.'e beer • yen the promotion with efiect 

from a much later date i.e.27.1O.1989. That places them 

bi'w their juniors including respondent to. 3. That 

action of the respondents is erroneous and is required to 

be set aside. 

The applicants contend . that t.ie principle 

laid down by the Jabaipur Jlench in its judycinerit (Supra) 

be £o1lowd and accordingly they be given notional 

promotion retrospectively from 	the date their imined jate 

juniors were promoted end' such date would b 
1 
 6 18.4.183. 

They also contend Itiat 	eciificaLion of t:hoirseniority is 

necessary for ent i ii iiy I hem to be considered 	or flex t 

promotion Lu the [)O:1 0 A35 istant SLat ion Director. 

.. 



rt.,"  •n I 

A coilunon wriLten statement has men uil?d 

by a11 the iI;iee respondents, From te wriltqnj taieiueq,. 

I 	 H 	 41 I 

	

oars that 	the r' ondent' 	O." 	was actua. 

appoin d as Transmi:siol; 	..ecutive on adho 	l)asiS With 

etfeci from 21.9.1970 ai was regularised on 19.8.1976. 

The respondents cont:end that they 'have taken i,to account 

the entire 1cny Lii of hi:; service from 2.9.1170 in the 

revised seniority eligibility list in the licht of the 

decision of the JaLa.I)Ur Bench and iherfore the 

contention of the applicants that respondent No. 3 is 

• 	 junior to them is incorrEct. It is stated that the final 

seniority list was circulated on 16.9.1938 and a 

corrigendum was issued on 15.11.1988 and the 

I

respondeni 

No. 3 W15 13:3i4Jfld his p'iiiion taking into qecouni his 

adhoc service. " 

Mr. !3.K.:3harma the learned COLnE1 for the 

applicants subiiiitled that the respondents have acted 

Iii c'y'i1 ly  in (011111;j nçj thu period of adlioc serviio of 

respondent No. 3 which has rendered the applicrnts  junior 

to him and ihe service of the said respondent hou1d have 

been counted only from ihn date of his 'regulari1ation. 

9. 	 Now, the Cffice Memorandum dateJ 23.6.1987 

9 Anrioxure-3 issued in put suance of the judgemn,t of the 

Jabalpur Bench of the Central Administrative Tribunal laid 

the principles to be followed In drawing the 

eiiyibiiiiy 	list 	of Tansmission ' Executiver 	for 	the 

• 	urpose of promot ion to L ho yrade of t'royran;iine Execut i'ie. 

Clause III (1) provides I hat the list will consist tpf 

	

-'Transrnissjon 	Executives 	promoted/recruited 	on 	reguLar 

basis and their names will be arranged accorduing to the 

. dats 

I 



I 
dates of (iid 1I)00u3 	,i 	ul...1Ofl i. e 	the da.e 	1 

	

•;•;. 	.'•M• 

they have st.irLed of flu i at:ing even as a d h o c i Tran 

!'.0c11 1: I ye 	Iii:ovidcLI 	ntiuh 	ofilcIal'. ton 	!,LU3 '',IlI)F'OkOfl  

unipterrupted. In our view the use of the wo ds "Recru . 1 	4'r 

on Illegular 1iaic" and at the same time pr iocribitig. the 

date of officiation even if on acihoc basis.. for counting 

the Jenyth of service is not clear nor d es it appear 
A. 

• 	rational. 

10.; 	 The revised seniority. eligiblity list as 
- 	 - 

v 	on 1.1.1982 shows the date of continuous a1)pinte'd of: the 

respondent No. 3 as Ttansrnission Executive 'S 19.8.t976. 

The' date of 1)0th the applicants is shown as 10.5.1976. In 

the representat. I on dated 30.4. 1991 the first 	 had 

brought to the not ice u 	he Di L".ector Generall of All 'iidia 

Radio that there was 	ioivaiy in the elijibi I ity list 

dated i0.d. .h)89 wlu:reiu 	¼ ' j.iorident No. 3 (N. ). Sainel 	was 

shown senior to him an, that was required to; :)e rect:.tied 

and his own promotion was required be made 

retrospective with effect from 18.4.1983. qy 'Memorandum 

dated 23/26, 8.1988 issued by the. Directdrate he was '1 

intluiat:ed 	'by the Station .Iirector 1  , Shillbny that the 

• 	eligibility list of Transmission Executives wr circulated 

on 2.8. 1988 and that the name of the appi icamit' appears at 

serial No. 199 and a DPC will be held art4r objections 

were examined and ,the etiqibility list was firmalised. Thus ' I  

the objection ' raised by the applicant No 	1 was not 

(1t?Clded. 

11. 	 A; 	1atetI earl jar it is diffi;cuit to know 

as on what biltiii arid 	mm,'. i/lw L rule the 1)011 •Lit of adhoc 

period of sei:v ice p.'i.o:' - 	.19 ,16 was given 
Ijo 
 respondent 

No. 3. The re;pott?miti 	so have not expiaind asp, to 	( 
[) r¼(. ci sely on what qrOUI)d the corrigendum di tec 15.11.1988 

.............',. 	...,,,.. 	 - , 	 ... 	 ......... 

I. 

00
0011  

I . 	 ' 	

. 	 . 	 -'', 	 . 	 . 	 •. 	 . 
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thtj [. hc 	I 	ut adhô' ;ipx'j I1tIi,,i 	of rpi,cJcj,. No. 3 	is 
21 9 1970 W Luod 

It has also noL been 3hown by the 

rsponderts that as 'oil21.9.1970 the said respndent was 

ellyible to be ptornoted to the post of Trnsrnjssio 

	

xecutjve 	afi(?r 	ful filiig 	the prescLjbed 	c1igibiljty

IV 

	

r 	
criteria 	uttc1- 	the 	I:ec, ujirnont 	rules 	Unlss 	that 

	

'•; 	eruItgiie,t was flfjjJ 	
the length of adhoF seri ice 

/ could not be counte,,/ In 	
11,plicants  

were ddmj ttc'dly senior to the responde 
	u. 3 by 

reference to the daLes of their respoctjv 
	reyular 

appoi ,
)L,IlOfltS to he yrade of Transmission Executjve it Wa:3 

necessary for the respondents to expla1n

' 	
the above 

----. 
aspects. lere1y therefore extending the benefit of adhoc 

C 
service would not be suffi:je:1LC.ro,n paragraph 9 of the 
wri it 0,1 LateInOIiL 

it appears to be suggested tiat after 
the recruj Lmerit rulc:3 c 4,

into force in 197 it: wa; 
noticed by the DPC hold in various 

ZOnQ that iSome of 

• 

the 	2ofles 	sufficje,1t 	nwbe 	of 	vacancies 1  in 	the 
departrne,itai prolot ion quoL. were available to a )Sorb all 

the adhoc appointees and thorfore 
	it was th.jcided Ic 

al1octe 	3urpJus adhoc 	
who could not be 

absorbed in the re;pit i vc :un 	of their Choice rhere the 

a vacancies were availble and that such a derlpion was 

taken because oLhotwjse the adhoc appointees would have 

reverted or may have had to be retrefiched. This 
Policy was 	

th0ref,-0 dclol)Lod with a view to prQtect the 
'adhoc app0ir!1009 

Po;:..i.b1y respondent No., 3 is bng given 

the daLe of adhoc puoIt,ot ion '  in the year 1970 by reaSon of 
that I)Olicy. 3lflce that 15 not categorically so 8 tatedwe 

are only tOfltativoly holding that if that is the basis 
thou it IS wholly unjust ifi. d for the simple ream3on that 
while Protecti, - g the iflLere3t•0f those who Were lkely 40 

	

06 	

: 

A4OC 



• 	 ,,.,. 	

v 

suffer others such as applicants who were el;igibl 

certain rights in their on turn could not be pejudice 

It, is also difficult to imagine that the policy 'ould 

been valid after the decis:,on of the Jabalpur Becli of the 

Central 	Adiul ii 1st: ra live 	'Pr i burial . 	We 	10 re 	there fore 

convinced 	that there is qreat substance In the grievance 

of the applicant.s nanie1y that although they were senior by I:  

•eason of their reyuiar appointirient in the grade o 

Trsri,jssjori fxecti(: ive they have been wroncjly isigned 

lower pos i L i oil as compar] to respondent No 	3 and 

possibly some other juniors contrary to the settl9d norrnti 

regu1ainy seniority., and that has resulted them-jis making 

t:henis juniors to rtsponcjent No. 3 in the cadre of rrogranime 

Execut ives. This dcl ion of respondents 1 & 2 appeirs to be 
illegal and arbilary. This aspect was requird to be 

seriously cr)ns.jc)erecl by lhr' DiretorGe,iera1. 

In the light of all the aspects ~ iscussed 
above we think that it is absolutely essential that the 

Director General looks into t h e objection of the 

applicants on merits and to see that any injustice if has 

boon caused to tlutin it is retrieved by taking ctrrective 

Stops CXped. I ior.r;ly. The applicants have avaral . Ltia t the 
represe:lt . at:joti f.iL'd by the applicant No. 

. dated 

30.'J. 199) Arinoxure 10 WaS V , decided nor repliey by the 

Di recto- (Jonorai . The c;pitdenIs have not replIed this 

av.ernt,.?rl . effet.Lively arid have 1101 slated that the 

ion wa 	'rw: i'1d 	ii IrR.',.jIs arid WiW r. 

	

it may be mont i oned that Mr. A,l i 	the 

learned 'Sr. C.G.S.c. submitted that 
the applicatjon was 

	

* barred by 1 ilnitat: ion. 	however we are not impressed by 

	

• 	ri 	. . . . this 
. 	 i; 	 •• 	

-. 

.•____...••*_i.•__... .•, - 	 L.. 
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is.vjn 	..rI.IItl 	in 	the 	iiict 	11t. 	tlio 

LQ3(.r( .0 ieii of 	I tie. 	i 	:1: No. 	I w.o not: rcp) ied o,td 

1 ny 	i eij.i id 	t 	i 	i 	 ii; 	. 	tic. sc.. 	ic 	uLi j cc I ion 

tried. 

W Q ilccrefc, t• dirret tire Direeej 	Gencra 

I nd I 0 	11,1(1 ci, 	No 	tic. I Ii 	I. o 	I htpose 	of 	t Ila 

11 idi 	a i lUll 	rir 	the 	al,i Icint 	No. 	I 	tt.It ed 	:ioii. 
IJt1 

Amivxmn- 	on I IIQi itii ocid tonvuy It 	tiuclalori 	to 

li',icit.,i. 	liii. 	J)i.rt (L' 	(.?Itt4I) 	Oii.il I 	p.lui 	a 

order will Ic cilspositicj ot t.I ioAfOrasaid Lepreioniat ion. I a 
ahall a eo Ituvci due iidv.?rtai1ce to the varlouc apecta of ti 1 e 

IiuLLer cIc:rni,id by ne above In the judginnt . Ti a 

decI.ioii to be token n 3 exIn?ditlous]y as procLicab)e 

prc-ferb1y Within 3 month,; Lrorn the date of communicati n 

of this order. )L ,At. ftt',jA .. jj 

Liberty 	ti 	appi iczints 	to 	adopt 	su1h 

1. ciondlon is t icry 
llfikY br eiäv 1 tied in acordariee wi Li; I ha law 

if Aygrioved by the doCiaJ , ) fl of the Director Ceneral. 

'IIi 	0. A. 	1.3 cii poaed of 	iii 	t n;'rna 	of 	Liii 

.11 otnua Iii cii roc:I ii,IlI . No title;.' au to 	 icuts. 

rTA 

trd. 

J I 	: ci IIi'l,tt4 

(AOIIN) 

im 

0I::10E 

Cns 	'iid ii ('t4tivo TrNinal  

• 	CQup - 
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GOVT.OF INDI?4 

D1ICT0IW11 GiSNERJLI Md INDIA RjWIO. 

NQ.s 	 m- w I  Dall 	dated 19,06,96. 

$b a 0, ,No. 163/92 filed by rVshree Manorenjen Des 

CIVI mder dated 07.12.959 

7his, bee reference to or&!r dated 07.12.1995.delibered 

by the }bn'bie Cnntral "d Admini,itr&iVe Trlbunal,Guwaheti 

8ench in ONo,163/92 filed by S/Shri M&1OrenjaflDA and 

Dibkar 5en, the applicrtt. The 1-bn 1 ble Tribunal while 

directing the Rerpondent No.2 to dispose of the reresente" 

tion dated 30.04.1991 mado by applicart 1b.1 also made s,rne 

obervation in rt .i,10 and 11 of the orthr. The main 
	

F 
obnrvjticfl: 1  .n b:ci*f, aze 6 s undor 

(i) In our vicw tIie ue of ti)ft wor 	"ic,cruitrnunt on 

Rgular Daeis &W at the same tine preccribing the 

date of ofliciation even if on edihoc baig for 

oountinj the length of service is not clear nor 

cbes it appear vational, 

(ii)• Th 	porU3c!nts l.-,o bave not cxpinincd as to e 

precisely on what iround the corrigndin dated 

15.11.1988 cipeOfying the date of ac11oa pppointment 

of reondtit flo,3 as 211,0.1970, was issued. 

2, 	Fflrt her the 	ra 'ble Tribunal in pare 11 of the 

aforeid order. has tentativelj observed with regard to 

the exttnion cf the bnfit of a&.Ic service to the 

• 	 pvomotee Ts by regularising their p' ocnotion against 

the 



002. 	 ntLgont,. 

the vecancieu available in Zones to which they did not 

blong that iw.* pi±y is unjutifi.t,d for the iinip1e 

reason that 'whilo jrotectinj the intezet of those WhQ 

were iikly to gufler, othcre r3uch as eapplicants who were 

eligible tO cztJi zlyhtt3 in their. own turn cou1d not be 

prejudiced. It is a.Lp c1ifitu1t to imagine that the 

polic' could hav' Ln valid after the døloion of the 

Jabbilpur liach of th 	ntr&. AdIninistreti)r. Tribunal. 

3. 	:t In the represent,tion cted 30.04.1991, flhri P1.R. 

Des has pointed out a Ca3e of anom1y in the Eligibility 

Liøt for TRLX circmll alej vjI) 4/8/89r3.V11, dated 10.8.89 
stat mo that th name of Shri 14.D,rn61(jte of joining 

as TX 194,08.1976) hqq been omitted though his name 

appeere.d at 31,1 1oeW of the eligibiUty list circulated 

Vide Zmo tO.4/13/87..8I(B/Vfl, dated 02.08,88. Shrj Das 

p1aded that since his date of joining as TREX on regular 
bj5 folln earlier to the data 1,0, 19.08.1976 on lihioh 

Shri Samel Joinel an T1c on regular baeja, he ahouj 

81 80 have been given prornotjQn with efct from 18.04,19 

as in  the cane of nb,.samel who is junior to him by virtue 

of hig iubaequor joinjn an TRX on regu1r basi5, 

4The Unersiçne ha 	rused all the relevant 
/eo 	of the c&se 	 the anomaly d grievnc5 /1 
of, thri M sin hi.L3 rnti 	dad 20.04,92. keeping 

/ 	in view th ozvatjns faad,3 by kbhlble 1ribuil, OQWahatl 
Bench itt th 	 dat 	01,12,95 in CS , N,153/2, Th* 

factg of the ese as contained in the records are that 

the ,.. 
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$nex.9(cOfltd.). 

the Central Ado-Inistrativi Tribunal s  Jabalpur Bench in 	
or) 

ita order dated 05.03.1967 in the TMo.104/86 filed 

by shri V L.N. Rao had given the following directions 

while quashing the cligibility lint of TRSXs as on 01.01.82 

prepred by te Rsponnt i.e, i)GzM for promotion to 

the Grade of VEX 2 

/ we cr1ing1y direct the Rerondent to prepare 

br4 ctrupile i rviu:ad a1l Inc1izE1tgibi1ity List 

of 1anmis;ion Exeoutiven tndicating the position 

as un,%iIOl,82 in aubstitution of the list quashed, 

s'an&id with rfc,rence to the dates of continuous 
H 

Vfficiatior In th 	r?de of 	nsrnIssion..xecutivem 

with refrewe to the daten from which they started 

officiating even as ac-hoa 'Irasmisaion Executives 

before the D.P.C.'s bed regularised thcim subject 

to such a t1icitio rnainirg LuabriAen m.d un. 

inteupted, If in the caso of an officer ther's 

is n0 pant/previous ad,hoc continuous officiat ion 

then his dath of seniority for purpose of AU Xfldia 

'E1iabiuity List' will be reckoned frrn the date 

of the D.P• C. wrdch cloareJ. him fcr rgulr 

ap)intment. 'flos' d.-hoC 7 1ranmruission Executives 

who were not regularired cr recxmrnended for 

protrcticn on r9çyulX' basis will iiot figure in this  

list. Tha order of ranking of the Transit.tssion 

outivae so arraflçjod on the 'Elicjibility Liøt' 

will also be subject to the zoI1bl(3tt) itczse 

intexzial x - t-nXing rcurimiidd by the D.P.C I  

remaining .utaot irrespetiw of the fact whethe 

a oes 

1. 
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'.4. 	 jgntd, 1 

a particular officer had started officiating as ed'.hoa 

TRX in the respective zone earlier if the D.P.C. baa 

given a lower position in th3 zonal cadre or vice-versa, as 

the case may be. Subject to this the AU 1ndia'1igiUlity 

L,isjt' will be on the basis of the orders of the continuous 

officiation in the grade and not from the dates of regular 

appoirLtment or joining as 7tan smission Executives un less 

an officer has no previous continuous period of a..heC 

officiation either within the zone for which EP C has cleared 

their promotion or in another zone whether on officer has 

joined as in case of the petitioner which will be tre:ed 

as a case of c)putation ex'.cadre until his option is 

changed, at his requet 

'flie revised 'Eligibility List' indicating the 

position as on 31.12.62 may be up..deted aubsequmtly in 

the light of tb9 same principles. 

It is further directed that further promotion to 

the posts of Progranrne Executive's subject to vecancies me,y 

be made on the basis of the revised 111 India 'Pligibility 

List! of flan 	sion.E,eci,tives, Z. apecialD.P,C, may be 

convened for the purpose to consider the case of the 

petitioner thri VØ L.N, Rao and other officers similarly 

• 

	

	 placed who would have become entitled to pront ion on the 

basis of the revised 'Eligibility List *  bwever, no 

ofticcr wha has been already promoted as Programme 

Executive on the basis of the earlier'Eligibility Lit$ 

like •.. 



M 

k1fls9fContd) 1. 

iX shri VinOd Mehte and Shrifl1Siddique, shall be 

adversely affected or reverted/The special ).P.C.shou1d 

consider the oases of cfficors like the petitioner and 

other similarly placed, entitled to promotion and, the 

result of the. revised 'Eligibility List' as if the 

DØ P• C, has met at that time when they became, eligible 

for c9rznideration on the baj5 of their records of 

porformencq whjch would have been available at that time, 

an2 not take into consideration any subsequent materia]., 

if the p.p.C.  clears them for promotion, they should be 

given. notional promotion retrospectively from the dates 

their imm&tete juniors were promoted as Progranun, 

Executives already, and their 'seniority in the cadre of 

Programme Executive determined accordingly, and their 

pay fixed by grant of ircrements with reference to the 

notional datea of promotion an Progrmme Executives. They 

shell, however, not be entitled to arrears of pay or 

QMO-Iumellnts in the higher poet of Progr -emme Executive *tjl 

they actually aswne the charge of pcts of Programme 

Executjv, from the earli.er period for which they have 

not actually worked as Programme Executivep, on the prin.. ,  
—c1ple• of 'no work no PaY". 

' 	. Tne • E1igi1ility Lit' had been prepared strictly 

following the principlea enuniete
,
d in the judgment dated 

05.03. 1987 of th IJri' ble CAT, Jabalpur, 'the ad.Ioaerjcd 
I. 

of SOrvice rendered by Shri M.D.Same].,i.e, Raspondent N01 3 
with effect from 21,09,1970 fr the purpose of drawing of 

'Eligibility Liøt' as on 01.01.82 has been considered 

2_. x7-' 	 - 
keeping 
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keeping in view th epe 9 a directions in the iiogrn€sit 
dated 05.03.1987 by the Centr5j Administrative ibuna1' 
Jablpur Eenøh, '7his hq been the 08g0 in respect of 

• 	
other M38 cimi1riy pie with respondent No.3 

narne]j, 

ShrI 14. D. Samel. The flceity for issuing tI 

thted 15.11.1988 inEering the flerne'of° 
1 spondnt No3 in 

the 'Eligibility List' cjrculated on 16009 6 20, 
44I 1 QbVi8ly arose in view of the fèt that the 

H flame of Re,ondertt No.T 
Wa 6 &ot iflciUd in the 

• 	 List which was prepared on the directj0 in .th Qntx 

H AdministrativQ Tribwlal Judgut deljved on 05, 03, 19$7 

spoci]. D,p,c was convened on 
25 & 26.08.87, The namen  

of the petitionerD Were cr1eiderad by the rpeci. D.p,C, 

but their rrnes could n0t. bG included in the se1ect 
• 'panel beo ause 

 of lnadGqUate ntznber of Vaoancje5 in the 

9re(le of Progrnc xecutjve. 

4/ • 	/ 
6, 	With reference to the p 

rlom()t io nof thead-boo  
appointees to the grade of TIEX iflaluding Ftspofldeflt No,3, 
it is gtte, that until October, 

1974 the cadre of TEjcp 

Was centralisod Nowever, the decision was taken to decntr, 

use the Cadre of TREX9 with a view to expedite the 

• 

	

	&'ecrujtment tothj5 cadia by the various All 
Xfldja Radio 

Station9 to avoid delay in filling up the vsot posta in 

• this cadre, Thj det-lision flécetated 
the nencment in the 

ilej end the consequent arnenent of the
1. 

Ibcruj.tment Rules took time which w65 eventually notjfj,d 
on 09 .10.1974, }bwever, during the prcjce o f the arnenmnt 
of the reortlitinent rule9, the promotion to the cacfto of 

fMX 

j OG! 	 • 

oh 
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couj,€ not be mje on 
regLuar basis but the  

'p on ad  * hoc b9j5 in the oath. 
k0eping in view, tho 

1974 t 	

eenj end 

i12 

4t etc 	
no flOti Cation of 

Cflitflt 	1i h9 Wc8 werohajd tor fi1ij 
Up the in the oadze of 	on rOgular basj5 Sin th. Ce of 	

Were eentralis,d before (tob.,1974 there 
is  nothing Wrong in gIvIrV the Prorotj0 

to • in the grade of TR 
.eg8jn8 

the Vaoaj WhiCh were  
i oth- 	

to Which they did not belon Cr  
Aj)wer the Lact remain8 

that be±or. 1974 they were Oligj1j 

for .prom(iting ejajnt e1 the Vacenrijos 

Of the fact th seniority of the cadre 
wee 

7 0  Th 
PtQtiOfl5 

on reIr basj8 o the 
e0 • 	 appojnt 	fxt the dte8 

on Whjh they were PXmoted on 	
were, strl 0t1 Y against 

r 	 th. Vacancies 
'promoti0 qLlot an5 as SUCh th direct 

uote vacaz9 Were not affected in any tnakmer, 

• 	
In View oL the d1scu910 OE the £eotq 

the grjev 	
of Shrj Hnoraflj 	VQj 	in hj • 	 reeentation dated 30.04.1991  

Jdjcj 	 and wjt 	rega to the  ob
1 Made in 

the order dated 07012. 1995 the UnderØj g fl  

t ken by the 	
of the Congi 	

d vjeç that the action 
Dertment 

in PtePering the £ligibi1jy Liot 
hojç o 

thj )QCi61 QVieW 

• 	 25 

oh. 

3. 
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25 A 26.8.1987 m the  subs*,Q uent 
	

motio 	to th, gr 
o 	

110,3 	 the romot 03 of 
the ParemeterS et n 

th JUdgm 	de 	05.031987 	
11ve 	b the Csntr6l

Mflitratt 	

In ic 	

dated 30'0.19a1 
Shj be8 iCkg  

Oh MerIt 	 and Is ,

# there
jeated 

B. 
AsJi K D 	ooi 

$hrj I4enot 

All 1fldj.a 
ShtUong•  

~kacn

.  
o 

AdvOcat'l- 
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IN THE CENTRAL ADMIN1STRA'rjvJ TRIBUNAL 
GUWAHATI BENCH 

Original Application No.131 of 1997 

Date of decision: This the 23rd day of December 1999 

The Hon'ble Mr Justice U.N. Baruah, Vice-Chairman 

The Hon'ble Mr G.L. Sanglyine, Administrative Member 

Shri Monoranjan Das, 
Programme Executive, 
All India Radio, 
Shil long. 

Shri Dibakar Sen, 
Programme Executive, 
All India Radio, 
Guwahat i. 

By Advocates Mr B.K. Sharma, 
Mr M. K. Choudhury and Mr S. Sarma. 

- versus 

Applicants 

The Union of India, represented by the 
Secretary, 
Ministry of Information & Broadcasting, 
New Delhi. 

The Director General, 
All India Radio, 
New Delhi. 
Shri M.D. Samel, 
Programme Executive, 
Presently posted at All India Radio, 
Bnlnriir. • 	 , 	 Respondents 

By 4yocate Mr A. Deb Roy, Sr. C.G.S.C. 

x 

...... ........... 

ORDER 

BARUAH.J. (V.c.) 

In this O.A. the applicants have challenged the 

Annexure 9 order dated 19.6.1996 issued by the Director 

General, All India Radio, rejecting the representation 

dated 30.4.1991, filed by the applicant No.1, and holding 

that the action taken by the Department in preparing the 

Eligibility L.it an on 1.1.1982 and holding of the special 

review DPCs on 25.8.1987 and 26.8.1987 and the subsequent 

promotions to the grade of Programme Executive was 
11 

: 	J' 	- 
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correctly made in strict compliance of the judgment dated 

5.3.1987 of the Jabalpur Bench of the Tribunal. 

2. 	The facts are: 

Both the applicants, at the time of filing of this 

application were serving as Programme Executive and posted 

at All India Radio (AIR for short), Guwahati. They joined 

AIR on 10.5.1976 as Transmission Executive. They were 

direct recruits on regular basis. They claim that they 

have unblemished service career and no adverse remark was 

ever communicated to them. The 3rd respondent joined the 

post of Transmission Executive on 19.8.1976 as an ad hoc 

promotee. Subsequently he was regularised on 25.11.1976 

with effect from the date of his ad hoc appointment., i.e. 

19.8.1976. Accordingly to the applicanst the 3rd 

respondent is junior to them. The applicants have further 

stated that the post of Programme Executive is a Gazetted 

.':'Group 'B' post, and as per the set of rules notified for 

reruitinent to the pot 75% of the posts'are to be filled 

up through the Union Public Service Commission and- .25% of 

the j  posts are to be filled up frbin amongst the 

Transmission Executives having five years qualifying 

service in the grade. Prior to that the cadre was 

centralised and seniority was determined on centralised 

basis. All the Transmission Executives who were appointed 

on the basis of centrlised cadre have since been promoted 

to the grade of Programme Executive of AIR. In 1974 the 

cadre of Transmission Executive was decentralised into 24 

recruiting zones. Till 1982 the selection and appointment 

to this grade were being done by the 1-lead of the 24 

Stations of AIR. Seniority list was prepared for each zone 

separately. 

• 	/ 	. 

(.rç 
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The app1icarit have further stated that with a view 

to grantjnq pr'cnot in to the Transnij ssjoti Executives, 

after the cadre was decentralised, to the grade of 

Programne 
Executive against the 25% departmental promotion 

quota it was decided to draw up an All India List of 

Transmission Executives. The matte was thereafter referred 

to the Department 0-f Personnel and t4e said dëpartrRent 

recommended that the only feasible course was to draw up 

an All India Eligibility List of Transmission Executives 

who were appointcd/praIrR)ied after the revision of the 

recruitment rules on the basis of length of eontinuous 

regular service in that grade. In other words it was 

recomniended that the names should be arranged in order of 

seniority based on the date of appoininient Accordingly an 

All India Eligibility List of Transmission Executives as 

n 31.12.1981 
was published by the Director General on 

/21.6.1982. 	
In the said Eligibility List the name of the 

3rd respondent was shown at serial No.11 and his date of :. 

cofltinUs appointment to the grade as well as the date of 

regular appointment in the grade was shown 
88 19.8,1976. 

On the other hand the name of the lt applicant was shown 

at serial No.117 and that of the 2nd applicant at serial 

No.125, even though, according to the applicants, the date 

of their continuous appointment as well as regular 

appointment to the grade was shown as 10.5.1976. According 

to the applicants, although the 3rd respondent was junior 

to them as regards his date of joining the cadre he was 

wrongly shown as senior to them and he was assigned a 

wrong seniority position. There had been numerous 

anomalies and errors in the said list. However, according 

to the applicants, the Director General did not make any 

endeavour to correL the same. Nhile issuing the said 

list ....... 
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list, the Director General advised the Heads of main station 

of AIR to consolidate the objections/representations filed 

by the Transmission Executivesand to send those objections 

with their comments to the Director General. A large 

number of objections and representations were filed by the 

Transmission Executives including the present applicants. 

Thereafter a revised All India EliqibiJity List of 

ZXO COtiVOO of 1IR and Doorarshan as on 

1.1.1982 was published. In this list the name of the 1st 

applicant appeared at serial No.203 and that of the 2nd 

applicant at serial No.202. But, the name of. the 3rd 

respondent did not figure in the said list. Meanwhile, the 

respondents held a DPC for promotion of Transmission 

Executives to the post of Programme Executive on the basis 

of the 1981 eligibility list. Because of ,the wrong 

seniority position, the 3rd respondent was promoted 

alongwith others, but the applicants were not considered 

for promotion, even though the 3rd respondent was much 

junior to the applicants. He was promoted to the grad eof 

Progr'amme Executive with etfect from 18.4.1983 by virtue 

of wrong assignment of seniority in the 1981. list. 

4. 	The applicants have further stated that they filed 

representations raising various grievancè against the 

promotion of the 3rd respondent in'total disregard to the 

seniority positions. According to the ap1icants there 

were many other Transmission Executives with similar 

grievances. However, all those grievances were not 

consiered by the respondents. Being aggrieved by the 

action of the respondents, one V.L.N. Rao, Transmission 

Executive filed an application before the Allahabad Bench 

of the Tribunal challenging the 1981 All India Eligibility 

List and the promotions made on the basis of the said 

list ....... 
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The said V.L.N. Rao was subsequently transferred to 

Jabalpur. The application was also transferred to the 

Jabalpur bench of the Tribunal. An order was passed by the 

Jabalpur Bench restraining the respondents in that case to 

hold any DPC based on the impugned eligiblity list. As a 

result the DPC for promotion to the qwade of Programme 

Executive was not held frm 1983 to 1987/Later on, the 

Jabalpur Bench delivered the judgment in V.L.N. Rao -vs-

Director General, AIR, New Delhi (T.A.No.104/86). The 

Tribunal by its judgment and order dated 5.3.1987 quashed 

the eligiblity list of 1981 and directed the respondents 

to prepare a revised Eligibiltjy List following the princi- 

ples laid dwn in its judgment. Thereafter, in terms of 	 -rr 

the judgment of the Jabalpur Bench 'a revised All India 

Eligibility List of Transmission Executives of A[R and 

Doordarshan as on 1.1. l982 was prepared and circulated on 

2.8.1988. 	In 	the 	said 	list 	the 	name 	of 	the 	1st 

apklant appeared at serial No.200 and that of the 2nd 

appiicnt at serial No.199. Tha name of the 3rd respondent 
- 

appeard at serial No.235. 

_-'i 
5. 	i The applicants have further stated that a special 

DPC was held on 	25.8.1987 and 26.8.1987 in pursuance to 

the judgment of the Jabalpur Bench of the Tribunal and on 

the recommendation of the special DPC a total of 117 

Transmission Executives were promoted to the grade of 

Programme Executive by order dated 28.8.1987. The order 

p6cifical1y stated that the persons shall be deemed to 

have been promoted with effect from 18.4.1933, the date on 

which their junior started officiating as Programme 

Executive. The names of the applicants, however, did not 

figure in the list since only 117 Transmission Executives 

had been promoted and since the applicants' names appeared 

at serial Nos.199 and 200 in the revised eligibility list. 

Subsequent 

/ J_--.--- 



Subsequent to this, a n o t h e r promotion list was issued 

sometime in November .1988 promoting about 67 Transmission 

Executives to the grade of Programme Executive. As per 

Annexure -6 Notification dated 21.4.1989 their promotion 

was given effect from 18.4.1983. The applicants' case was, 

however, not considered. The grievance of the applicants 

is that they were not considered for promotion in 1987-88 

though they became eligible for promotion in 1981 as 

per the rules. The applicants further submitted that by an 

order dated 27.10.1989 40 Transmission Executives 

including the applicants were promoted to the grade of 

Programme Executive, but they were not given retrospective 

effe of promotion. According to the applicants, as the 

'iigibi1ity list of 1981, based an which the 3rd 

resr,onc]ent was erroneously promoted, had been qtiashed by 

the Jabalpur Bench, of the Tribunal, the applicants 

de:ierved to be promoted to the grade of Programme 

Exicutjve with effect from 1983 after placing them above 

the 3rd respondent in the eligibility list under the next 

b'1ow e since the daLe their junior hadbeen promoted. 

The ap1icants submitted several representations stating 

t:.heir grievances and seeking similar treatment in the line 

of the order passed by the Jabalpur Bench of the Tribunal. 

However, nothing was done.. Thereafter, the ' Director 

General- 2nd respondent, by order dated 4.2.1991 in 

response to 'several representations sought particulars of 

the juniors in the cadre of Transmission Executives who 

had been promoted earlier. Accordingly the applicants in 

their detailed representation dated 30.4.1991 furnished 

the details sought for, but the said representation was 

not , disposed of. Being aggrieved, the applicants 

approached this Tribunal by filing 0.A.No.163 of 1992 

I 

seeking ....... 
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- 	seeking inter alia that their promotion to the grade of 

Programme Executive be given with retrospective effect 

from 18.4.1983, the date when their junior had been 

promoted with all consequential benefits including correct 

fixation of interse seniority. This Tribunal, by order 

dated 7.12.1995 disposed of the said application with 

direction to the 2nd respondent to dispose of the 

representation dated 30.4.1991 on merits and convey the 

decision to the applicants within three months from the 

date of receipt of the said order. Howevec, by Annexure 9 

order dated 19.6.1996, the 2jid rspond.ent rejected the 

representation filed by the 1st applicant. However, there 

is no such disposal in case of the 2nd. applicant. The 

applicants submitted that the ground on which the 

representation was rejected was wholly untenable having no 

pexus with the principles laid down by the Jbalpur Bench 

of"the Tribunal. The contention of the appliqants is that 

• the should get the same treatment as enunciated by the 

Jabapur Bench which was, however, denied to them. Hence 

th'e,preent application. 

In due course the respondents have entered 

appearance. 	In 	spite 	of 	several 	adjournments 	the 

respondents have not filed any written statement. 

We heard Mr S. Sarma, learned counsel for the 

applicants and Mr A. Deb Roy, learned Sr. C.G.S.C. We have 

also perused the Annexure 9 order dated 19.6.1996 passed 

on the representation dated 30.4.1991 submitted by the 1st 

applicant. 	We find that the entire matter was not 

considered. In the absence of the written 	atement it is 

difficult for this Tribunal to decide the matter. Besides, 

the records have also not been produced. 

- 
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8. 	In view of the above we direct the respondents to 

reconsider the case of the applicants. While considering 

the 	matter 	the 	respondents, 	specifically 	the 	2nd 

respondent shall consider whether the case of the 

applicants were considered at the 1,  time when the second 

batch of promotions had been made as the applicants were 

placed at serial Nos. 200 and 199 respectively in the 

eligibility list. If they were considered on what ground 

their case was rejected and whether any junior had been 

promoted at the time of giving promotions to the said 

second batch, i.e. of 67 persons. Thereafter, the 

respondents shall dispose of the entire matter by passing 

a reasoned order. The applicants may also file a fresh 

representaton within one month from today and if such 

representation is filed the respondents shall consider that 

also and dispose of the same by a reasoned order within 

three months from the date of the receipt of the fresh 

representation and communicate the decision to the 

applicants. If the applicants are still aggrieved they may 

approachthe appropriate authority. 

9. 	he 	application 	is 	accordingly disposed 	of. 

\. \ 

	

	Howevej,' in the facts and circumstances of the case we 

make no order as to costs 
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Most Immediate ) 

CAT CASE 

(Broadcasting Corporation of India) 
Directorate General : All India Radio 	 . 

No..6/31/92SI(B) 	 . 	 New Delhi, dated f..6..2OOO 

ORDER 

Subject: OA No.. 131/9.7 filed by S/Shri Manoraniafl Das and 
Dibakar Sen, Programme Executives in All India Radio 

This is regarding order dated 23..12..99 delivered by the 
Hon'ble CAT, Guwahati Bench in OA No. 131/97 filed by Shri 
Manoranian Das and Dibakar Sen Programme Executives.. The Hon'ble 
Tribunal while disposing the Application had directed Respondent 
Nol and 2 namely Secretary, Ministry of I&8 and DG; AIR 
respectivlY for re-considering the entire case of the Applicants 
in accordance with their observations made in Para 7 and 8 of the 
5udgement reproduced below:- 

Para 7 	 We heard Mr. S. Sarma, learned 
Counsel for the applicants and Mr.A Deb Roy, 
learned Sr.. C..G..S.C.. We have also perused the 
Annexure 9 order dated 19..6.96 passed on the 
representation dated 3043Ii5iitted by the 1st 
Applicant.. 	We find that the entire matter was 
not considered.. 	In the absence of the written 
statement it is difficult for this Tribunal t, 
decide the matter.. Besides, the records have 
also not been produced.. 

Para 8.. 	In view of the above we direct the 
respondents to reconsider the case of the 
applicants.. While considering the matter the 
respondents, specifically the 2nd Respondeflt 
shall consider whether the case of the applicants 
were considered at the time when the second 
batch of promotions had been made as the 
applicants were placed at S..No..200 and 199 
respectively in the eligibility list.. If they 
were considered on what ground their case was 
rejected and whether any j u n i o r had been 
promoted at the time of giving promotions to the 
said second batch, ie.. of 67 persOns- 
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Thereafter, the respondents shall dispose of the 
entire matter by passing reasoned order. The 
applicants may also file a fresh representation 
within one month from today and if such 
representation is filed the respondents shall 
consider that also and dispose of the same by a 
reasoned order within three months from the date 
of the receipt of the fresh representation and 
communicate the decision to the applicants.. If 
the applicants are still aggrieved they may 
approach the appropfiate authority.. 

The undersigned has peru.sed all the relevant records of the 
case vi a vis the grievances of the Applicants and the issues 
re l a ti n! g  to the seniority raised in the OA No.. 131:/97 with 
reference to the observations made by the Hon'ble CAT, Guwahati 
Bench in their order dated 23..12..99.. The facts which have a 
bearingin this case are as under:-. 

The ApplicantS are Direct Recruit. Transmission 
Exuties appointed on 10.5.76 ri regular basis. The cadre of 

rfransmission Executives cns1s of officials' comming from two 
streams,1 first by promotion to the grade and the other through 
Direct RecrUitment. Prior to 1974 the cadre of Transmission 
Executives used to berrTlTed and their recruitment and 
promotidris were made at the Headquaters level.-ihe Recruitment 

r Rules for TREXs were modified in 1974 and the cadre of TREX was 
decentrailised: Consequenly, the recruitments and promotions were 
made at the zonal level and their seniority maintained in the 

( respective zones only. It has further been observed that for the 
purpose of promotion to f 	igher grade'i.e. Programme 
Executi'I 	an Eligibility List as on 31.12.81 was drawn up and 
circulated vide DG;AIR's O.M. No.. 5/33/79 S I dated 21..6.82..•• In 
this Eligibility List the name of First Applicant namely Shri 
Manoranjan Das figured at S.Nq.)..17 and the Applicant No.2 namely 
Shri Dibkar Sen figured at S..No..125 respectively. The name of 
Shri NLD,L Samal who ha been inpleàded as Respondent No.3 in OA 
No.131/97 figured at S No.11 of the aforesaid Eligibility List. 
But thet El igibilityLit dated 21.6.82 was challenged by one 
Shri v:..LJN..  Rao, Transmission Executive AIR, .Jagdalpur in CAT, 
.3abalpur Bench.. Hone'ble CAT, Jabalpur Bench in its 
judgement delivered on 5.3.87 in the O.A. T.A.A. No.104/86 
filed by.  Shri Y.L.N. Rao had quashed the eligibility list 
circulated vide 0..M.dated 21.6.82 and directed the Department to 
draw a fresh Eligibility List o Transmission Executives in 

LCC4Y 1)  
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accordance with the principles laid in para No..12 and 
judgement for the promotion to the grade of Programme 
to sutitute the Eligibility list quashed Para 12 
the judgement are repoduced below;- 

13 of the 
Executives 
and 13 of 

Para 12 	We accordingly direct the Respondent 
to Øepare and compile a rev.ised..A,ii India 
El4gibil_List of Transmission Executives 

Zref

iji'dicating tiTp6'sition as on 1T'82 in 
substitution of the list quashed, arranged with 
reference to the dates of continous officiation 
in the grade of Transmission Executives with 

erence to the dates from which they started 
officiating even as ad hoc Transmission 
Executives befbre the DPC's had regularised them 
subject to such officiation remaining un-broken 
and un-interrupted. If in the case of an officer 
there is no past/previous ad hoc continuous 
officiation then. his date of seniority foi' 
purposes of All India Eligibility will be 
reckoned from the date of the OPC which cleared 
him for regular appointment"1hose ad hoc 
Transmission Executi,es who were not regularised 
or recommendedfor promotion on regular basis 

1will not figure in this list. The order of 

I ranking of the Transmission Executives so arranged on the Eligibility List will also be 
subject to the zonal (state) inter se internal 
ranking recommended by the DPC remaining intact 
irrespective of thfact whét'her a particular 

/ of ficér had started officiating as ad hoc 
Transmission Executive in the respective zone 
earlier if the DPC has given a lower position in 
the zonal cadre or vice versa as the ease may be. 
Subject to this the All India Eligibility List 
will be on the basis of the orders of continuous 
officiation in the grade & not from the date of 
regular appointment or joining as Transmission 
Executives unless an officer has no previous 
continous period of ad hoc officiation either 
within the zone for which DPC has cleared their 
promotion or in another zone where on officer has 
joined as in case of the petitioner which will be 
treated as a case of deputation ex-cadre until 
his option is changed, at his request. 

The revised Eligibility List indicating 
the position as on 31..12.81 may be updated 
subsequently in the light of the same principles. 

14 
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Para 13 	It is further directed that further 
promotion to the posts of Programme Executives 
subject to vacancies may be made on the basis of 
the revised All India Eligibility List of 
Transmisc Executives. A special DPC may be 
convened for the purpose to consider the case of 
petitioner Shri V..L.N..Rao and others similarly 
placed who would have become entitled to 
promotion on the basis pf the revised Eligibility 
List. However,, no officer who has been already 
promoted as Programme Executives on the basis of 
the earlier 'Eligibility List' like Shri Vinod 
Hehta and Shri M..H.. Sid$qui shall be adversel L. 

) J affected or reverted. (tbe Special DPC shoul 	' consider the cass of officers like the 
petitioner and other similarly placed, entitled 
to promotion/,,as the result of the revised 
Eligibility List as if the DPC had met at that 
time when they became eligible for consideration 11  
on the basis of their records of performance 
which would have been available at that time, and / 
not take into consideration any subsequent 
material.. If the DPC clears them f or poromotion, 
they should be given notional promotidn 
retrospectively from the dates their immediate 
Juniors were promoted as Programme Executives 
already, and their seniority in the cadre of 
Programme Executives determined accordi.ngly, and 
their pay fixed by grant of increments with 
reference to the notional dates of promotion as 
Programme Executives.. 	They shall, however, not 
be entitled to arrears of pay or emoluments in 
the higher post of Programme Executive until they 
actually assume the charge \of posts of Programme 
Executives,, for the earlier period for which they 
have not actually worked as Programme Executives, 
on the principles of 'no work, no pay'. 

/Eligibility 

Based on the principles laid down in the judgement dated 
5.3.87, broadly and in par- a 12 and 13 specifically, a fresh 

 List as on 31.12.81 was prepared and circulated vide 
DG;AIR's O.M. 4/8/87 S 1(B) •dated 13..8..87. In this Eligibility 
List the names of those TREXS who have completed 8 years regular 
service in accordance with the Recruitment Rules (amended) 1984 
for promotion to the grade of Programme Executive, were 
included. A DPC was also held on 25/26 -8-87 which took into 
consideration all the 143 eligible Transmission Executives 
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4/8/87 S 1(e)/s VII dated 2..8.88 in w-hich the Applicants have 
) been shown senior to Respondent No. 3. In this list, the 

Applicant No. I has been shown at S No.. 200, Applicant No. 2 at 
S..No..199 and Respondent No. 3 at S..No.235. In fact The entire 
case is constructed around one Sh. M.D. Samel another 
TREX(promotee) who though was admittedly promoted as TREX on 
adhoc basis w.e..f. 219.1970 but whose services were regularised 
later w.e.f. 19..8..1976. 	The applicants have also included Sh,. 
Samel as Respondent No..3 in the OA. 	Their main and only 
grievance is that Sh. M.D. Same], is their junior and as such they 
are entitled for consideration for promotion earlier than Sh. 
M.D. Samel, Respondent No.3.. 

The Applicants have submitted their representations 
dated 1.3..2000 and dated nil respectively which were received in 
the office of the undersigned on 6.3.2000 and 17,42000 
respectively. There is nothing of substance mentioned in the 
representations except the appeal to consider the facts stated in 

the judgement dated 23.12.1999 sympathetically. Therefore, the 
matter has been examined with ref ernece to the contentions made 
in the OA No..131/97 and the observations made by the Hon'ble CAT 
in its order dated 23.12.99. 

.Y.. 	 The perusal of 'the file No. 4/8/87 S 1(B) and 4/245/88 
J 	

S I(B)(Part II) reveals that first DPC was held on 25-8-87.and 
2-8-87 in respect of 131 vacancies (117 firm vacancies and 14 
anticipated- acancjes). '1n the OPC held on 25.8.87 and 26.8.87 
all the .43JTREXs included in the Eligibility List circulated 
vide DG;AIR's O.M. No. 4/8/87 51(6) dated 13..8.87 were considered 
and 131 TREXs were recommended in the panel for promotion. 
However, orders could only be issued in respect of 117 officials 
against the clear vacancies vide order No..79/87I(8) dated 
28.8.87 (from file No. 4/8/87 S 1(B). As already stated above 
the Eligibility List circulated vide D;AIR's 0.M.. dated 13..8..87 
was further challenged in the DA. No. 671/87 and the Hon'ble CAT, 
Calcutta Bench in its judgement daed 29..4..88 without quashing the 
Eligibility List dated 13.8..87 had directed that the names of all 
those TREXs who have completed 5 years regular service as on 
3.1.12.81 should also be incorporated in the Eligibility List. 

• This judgement was examined in file No..4/245/88 S I(B)(Part II) 
land it was noted that no eligibility list was prepared and 
/ published on 27/28.887for the cadre of the Transmission 
Executive in the Directorte and that the eligibility list 
referred to in the judgement dated 29.4.88 must be the 
eligibility list circulated vide No.4/8/87-SI(B) dated 
13.8.87. Further it was construed that this judgement is just an 
improvement on the earlier judgement dated 5..3.87 delivered in OA 
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included in the/Eligibility List dated 13.8.87, 	A promotion 
order vide No. 4/8/87 S 1(8) dated 28.8.87 was aslo issued in 
respect of 117 Transmission Executives. The Eligibility List 
circulated vide O.M. dated 13.8.87 was further challenged in DA 
No. 671/87 filed in the CAT, Calcutta Bench by Shri Debasis 
autam and others. The Hon'ble CAT, Calcutta Bench in its 
judgement delivered on 29..4...88 in OA No. 671/87 inter alia 
directed that the names of those Transmission Executives who have 
completed 5 years service in accordance with the Recruitment 
Rules f or Programme Executives in force as on 31..12..81, should 
also be incorporated in the Eligibility List.. It is stated that 
as per the Recruitment Rules which were in force prior to the 
Recruitment Rules (amended) 1984, the Eligibility condition for 
Transmission Executives for promotion to the grade of Programme 
Executive was five years. The Eligibility period for 
Transmission Executives for promotion to the grade of Programme 
Executive was raised to 8 years in the recruitment rules notified 
in 1984. Therefore as per the directions contained in the 
5udgement dated 29.4.88 another Eligibility List was prepared and 
circulated vidé DG;AIR's O.M. No.4/8/87 $ I(B)/S..VII dated 2.8.88 
for inviting ob5ectjons. In this list the name of Applicants 
appeared at S.Nos.200 and 199 and Respondent No.3, Shri M.D. 
Samal figured at S.No..235. Subsequenly, an Eligibility List as 
on 1.1.82 was finajised and circulated vide DG;AIR' O.M. No. 
4/8/87 5 1(B)/S VII dated 16.9.88 read with a corrigendum No. 
4/8/87 S I(B)/S..VII dated 15..11.88. Corrigendum had to be issued 
as the name of Respondent No.3 was missing from the said 
Eligibility List dated 16.9.88.. As per the corrigendum dated 
15..11,8 the name of Shri M.D. Samal, TREX was incorporated 
between the names of Shri J.P. Bhatt (S.No..33) and Shri T.T. 
Haokip (S..No..34) of the Eligibiliy List circulated on 16,9.88. A 
DPC was also held on 22.11.88 on the basis of the Eligibility 
List issued vide 4/8/87 $ I (6)/S VII dated 16.9.88 which 
recommended the names of 46 Transmission Executives for promotion 
apart from 117 Transmission Executives already promoted as per 
the recommendations of DPC held on 25/26-8-87. 

On the other hand, the case of the Applicants is that 
they were Direct Recruit TREXs appointed on 10.5.1976, on regular 
basis. In the OA No.131/97, it has been stressed that the 
Applicants' name in the Seniority list as on 31.12.81 circulated 
vide No.5/33/79-SI dated 21,6.82 figured at Sr. No. 117 and 
Sr. No.. 125 respectively though they 5oined AIR on 10.5.76 and 
the name of Sh. M.D. Samal figured at Sr. No. 11 whose date of 
regular appointment is 19..8.76. The Applicants have also 
referred to the draft Eligibility List issued vide O.M. No. 
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NQ..T.A.A. No.104/86 by CAT, Jabalpur Bench and that it only 
supplements the judgement dated 5.3.87 in T.A. No.104/86 
inasmuchas it extends the benefits contained in the judgement 
dated 5..3..87 by CAT,, Jabalpur Bench in the matter of promotion to 
those TREXS alW10 have completed 5 years of regular service 
as on 31.12..81

so,
Therefore, another DPC was held on 22..11..1988 

by including the TREXs who had rendërred five years continuous 
service as on 31. 12.1981 in the Eligibility List circulated vide 
O.M. N0..4/8/87 S 1(B) dated 13.8.87. 	The revised eligibility 
list was issued vide .No.4/8/87-SI(8)/S..VII dated 16..9..88. 	The 
DPC, which was held on 22.11.88 had considered the Transmission 
Executives with five years regular service for promotion to the 
grade of Programme Executive and did not affect the promotion of 
117 Transmission Executives vide order No.79/875 1(B) dated 
28..8.1987 who had completed 8 years regular service as on 
31..12..1981 and who were cecoinmended for promotion by the DPC held 
on 25-26.8.1987. Infhe DPC held on 22.11.88 the Transmission 
Executives who were considered and promoted were the ones who 
joined AIR before December, 4,975 The total number of vacancies 
existing as well as anticipated were 161 (including 117 against 
which orders were already issued vide order dated 28.8.87 on the 
recommendations of DPC held on 25 and 26-8-87). The last 
Transmission Executives who was considered and empannelled .f or 
promotion in the DPC held on 25/26-8-87 and 22.11.88 is Smt. 
Sheela Modi who figured at S.No..179 of the Eligibility List as on 
1.1.1982 circulated vide O.M. 4/8/87 S 1(B)/S VII dated 16..9..88. 
The name of Shri M.D.Samal, TREX (Respondent No.3) figured 
between S..NO.. 33 and S.No.34 of Eligibility List as on 1..1..1982 
circulated vide O.M. No.4/8/87 S 1(B)/S VII dated 16..9.88.. The 
names of Appl:icants 1 & 2 figured at S.No. 203 and S..No..202 
respectively of this list.. As such their names could not be 
considered in absence of adequate number of vacancies. 

In view of the facts stated above, it is evident that 
the entire gamut of guidelines followed for preparing the 
Eligibility/Seniority List for Transmission Executives as on 
1..1..82 circua,ted vide No. 4/8/87 S I(S)/S VII dated 13.8.87 and 
16.9..88, on the basis of which DPCs were held on 2j268..87 and 
22..11.88 has been considered and decided by the Hon'ble CATs, 
Jabalpur Bench and Calcutta Bench in their judgement dated 5.3.87 
and dated 29.4.88. As such the promotion of 161 Transmission 
Executives recommended by the DPCs held on 25/26-8-87 and 
22..11..88 vide orders dated 28.8.87 and 28.11.88 are beyond 
impugnment.. The undersigned is, therefore, of the considered 
view that the action taken by the Department in preparing the 
Eligibility List as on 1.1,82 circulated vide No 4/8/87 S 1(B)/S 
VII dated 16.9.88 and holding of the Special Review DPCs on 
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25/26-8-87 and 22-11-88 for promotion to the grade of Programme 
Executive including the promotion of Respondent No.3 is strictly 
within the parameters set in the aforesaid judgements. 

The undersigned therefore does not find any ground pleaded 
in the representations dated 6.3.2000 and 17.4.2000 and for that 
matter in the OA No. 131/97 filed in the Hon'ble CAT, Guwahati 
Bench substantial enough to interfere with the Eligibility List 
as on 1.1.1982 circulated vide O.M. No.4/8/87 S 1(B)/S VII dated 
16.9.88 and promotions made on its basis. Accordingly, the 
representations submitted by the Applicants are çejected on 
merits - 

(H.CJosHI) 
Engineer -in- Chief 

ShriManoranjan Das, 
Programme Executive,, 
All India Radio, 
Guwahati 

2. 	hi Dibakar Sen, 
Pro'gamme Executive, 
All tidia Radio, 
Tura " 

\\ 



w: 4L 

I •t 

& 
IN T1f11  C}fiJTr?AL 

UUItit.LL 

r 

L I RLTI JT TI51'rJL 

C • A. NC 	2001 

Shri 	noranjan Das 	Crs. 

- vs- 

Union of indi -  & Uthers. 

- iflc1 - 

In the matter of: 

N / 

0 

z 

iloitten statements subnitted by the 

esponclents. 

The responcents br to submit the written statemet 

as fo.11o•s :- 

That with rejard to para H0 s-1,2,3,4.1 7 4.2 & 4 .3 

The respondents beE to offer no comments. 

That with re'ard to nara 	of C.A., the 

respo - erts beto state that avermens made by the 

pplicants are denied. is per the records available 

in the Office of aesponderit 150-2. Respondents No-3 was 

appointed as Tra mission xecutive an ad hoc basis with 

effect from 21.9.70 vide order 150- SP- 1/70- S dated 31.70 

and thereafter he was Dromoted on rerujr basis in the 

Trade of TTX with effect from 19..75 vide order 15o.00&-1( - )/ 

7-S dated •21 .10.7. Ad hoc service followed by reulaa' 

ai;oin tren t as taken in to account while preparin the 

revised ii4bility list for promotion to the Erade of 

 That with reard to  the resondents 

b to 	state that the contents of this p a r a are matter 

of recruitment iles in vo:ue  at the relevant period. 

Hoever,reruitment rules have been modified over the 

period of time and as per existinE recruitment rules 

Coit. . . .P/2 



- : 

j~ 

i.a 

notified on 17.3.1992  for the po't fax of 	oGrarne 

Executive in 11 Ldia 	 of the 

posts are to be filled up by direct reoruitent and 

LO by proi:otio] froi; anongst the TI?.Xs. 	od.J.sstts 

etc. ith 5 years of re:ular service in the grade. 

Li.. 	That with re'ard to para -Lf.6, the resondents 

beg to state that the contents of this para are matter 

of record. It is stated that till October197L the cadre 

of Transmission Txecitive was also centralised.Therefore 

a decision was taken by the Govt. to decentralise thise 

cadre so that recruitment to this cadre is made by 

various 1R stations so as to avoid delay in filling UP 

vacant posts in this cadre. This decision ncesstiated 

iendment in the Rcruitment LlCS in vogue before 

October1974. This process of enendment of the Recru±tnert 

which started in late sixties took quite some time and 

eventually i1cruitment iles making t h i s cadre decentralised 

were notified on 9.lO.1971f .nnexure - R-i.ilowever, in the 

intervening perio.d i.e. when the process of ariendment of 

cruitment iles started and the date on which the 

amended cruitment ibles were finally notified the 

promotion to the grade of TflEX were made on ad hoc basis. 

5. 	That with regard to para 1+.7,  the respondents hog 

to state that the contents of this para are matter of 

r•cord. It is stated that during the probess of 

amendment of recru±tment iles the posts in the cadre 

of Jransmission Tecutive were not filled up on rec;ular 

basis either through direct recruitment or by departmental 

promotion. The work of 

ansmission/Executive at AI'R Stations was managed by 

making ad hoc appointment in the cadre of 2ransmission 

xecutive at various stations of AIR who were appointed 

on ad hoc basis during the period 1967- 7 1+. 
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Lfter rronu1tjon of the notification of 

Recruitrent Rules on 9.10 	the department took 

some time to issue instructions to various zones for 

ruisation of the ad hoc a ointments in the 

cadre. of Tra r:ission xeoutive by .hDldin r.-; r -ulx DPCs 

a a i n t iromotion quota. I j.he .ones were also requested 

tO fill up the direct recruitment vacancies tbrouh this-

Staff selection Commissioe. The first direct 	cruitmen t 

after erend::en t of Iscruitmsn t ules took place in 1975. 

wever, the Departmental 'or:otion Committee to re:ularise 

the ad hoc appointees were convened between Aurust - 

October '1976. 

In the DPCs held in various zones,it was seen 

that in some- of the zones sufficient number of iracarictss 

in the departmental quota were not available to absor'b 

all the ad hoc appointees in the b:rade o 	iEX. It was 

also notied that in some zones DPC vacancies were 

availrbLe but there were no ad hoc appointees i.yh could Ik 

be reru,arjsec1 aca:inst DPC vacancies. It was, therefore, 

decided to allocate surrius ad hoc appointees who could 

not be absorbed in the r'esnective zones of their choie 

to zones where DPC vacancies were aailable. 

The all India eliibi.lity list was drawn UI)  on 

the principle of date f regular appointment of t h e 

respective 	ansmissjon Executives subject to the 

condition that their interse seniority in the state/zone 

ic -maintained. Shri i•noranj an Das and Dibakar Sen 

Applicant io-i and .2 respectively joined as Thansmission 

ecutive on 10.5.1975.  Taey were therefore ascinned 

senioi'ity in ll India Eliihility List accordi 	to 

their date of nular apointr:ent. The matter was 

thoroutthly axamined by the Govt. in respect of such Ix 

Thansmission Executives w.o have come from one zone to 

Contd. . 
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another due to non-availability of DPC vacancies and 

who were reularised by DPC as on earlier date but 

could join in another zone at iuch later date. iter 

considerinr all aspects and rules on the subject it 

was decided that in respect of such L'ansission 

xecutives the seniority 1:ay be assigned by ta:inc 

into account the date of their joining in the new 

state and not with effect frori the date of DPC. But 

the eligibility list as on 31.12.31 which was 

r±t i 	c2 	/c i3x3 X± 	2*x6x$ Nx.r. thcirculat cI 

vide IO.M.5/33/y9 S I dated 21/6/82 was challeneci vide 

CA No-TLA 1OLjl86 in the Honble CAT,Jabalpur Bench by one 

Shri V.L.N. i.ao. In the Judge:ent dated€ 5.3.371 	the 

Honbie CAT Bench 3 abalnur quashed the el'iribility/ senioity 

list drawn as on 31.12.81 and directed the 	partrent to 

draw a fresh eligibility list of T.-IL 	for the prorotion 

to the grade of prograoe xecutive to substitute the 

igibility list quashed in accordance .ith the principles 

as laid down in para - 12 and 13  of the judgement. The 

copy of the judgerent dated 5.3.37 is annexed as H-Il. 

The revised Eligibility list as on 1 .1 .2 repared 

as per directions of the judgeLent contained in para -12 

and 13 was circulated vide DG:AIR,O.M. No - 4/8/8- 7 S 1(B) 

dated 13.8.87. However, this eligibility list was again 

• chailenr:ed vide CA IJo-671/87 in the Calcutta in their 

judgei:ent dated 29.4.33 directed that the nejes of all 

those T`UEXs who have cornple ted 5 years regular service 

• 	in accordance with the Recruitrient ules then in force 

i.e.as on 31.12.81 should also be incorporated in the 

I 	igibility list. 

C3ntd. . . P/5 
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flere)re, 	L 	 t waspreped and 

circulated vide DG:IR C.. i'O.L/3/37 S I (B/S VII 

dated 15/9/33 followed by a corrienc1um of ever number 

dated 15.11.3 , 3 (Oopies of t h e Seniority List and 

corricendun are annexed as R-iiI and R-1V). 

Prom the above statements of facts it is evident 

that the final eliihility list as on 1.1.32 circulated1.

vide dated 13.9.33 read with corriendur. dated 

was prepared in eoipliance with the directions 

CO' 	in two judLijerits dated 5.3.37 and 29.L.33. 

4s such the osiUions assigned in the e.1iibility list 

to the .ppl±cants viz a viz the Fspondent Nb- 3 are also 

in zf accordance with the principles laid down/underlined 

in t h el two judcr.ents delivered ' b y Hon'ble CiT Benches 

Jahalpur and Calcutta respectively in addition to DOP T 

instructions on the subject. 

6. 	That wIth re:ard to para L(3) to 4.12, the 

respendents bec tc state that the contents of these 

paras r.re iatter of record are admitted. Ilowever,it is 

stated that the draft eli'WDility list as on 1.1.1932 was 

prenared in terms of judi::ent dated 5.3.37 delivered by 

Iloni ble CT, Jabalpur Bench in TJ 1Q4/36 filed by Shri 

lao and. also juda'r'ent dated 29.4.33 	in 

UA. 671/37 filed at CAT, 3nnch Calcutta and was circulated 

pn.3.33 for invitin' objections. The draft eliibility/ 

Seniority 11t. The objections reeived were examined 

and iinal seniority list circulated on 16.9.3,3 

followed by a crri.endum dated 15.1i.193g(nnexed  as 

.nnr:urc B-IV wherein Shri. MaD4 Sand fids place 

- cn tI. .  
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between Shri J.P. Ehatt and Shri T.T. Haokkip being 

date of ad hoc jpointiment as 2ransmission IAeCutive 

with effect frc: 21.9.70 followed by regular appointment 

with effect from 19.E.1975. 

7. 	That with r:ard to 7)ara - Lj..l, the reSr)OndentS 

beg to state that the contents of this para are. matter 

of recar 	and need no comments. it may however be 

indicated that when the DPC was convened on 25th  and 

26th 	ugust7 in Dursuance of the Judgment of the flonibe 

CtT,balpur nch, the eligibility list which was taken 

into account was the one which was prepared to impliment 

the directions contained in the udment dated 5.3.27 in 
C.O. Th- T IOL1/86 and was circulated vide C.h. IoL f/Cj@7 

I(I3) dated 13. 	read with CI 1Jo/g? sI(3) 

dated 20.8g7. In this eligibility list only those TRXs 

were included who had completed years of regular 

service as on 3i.2.81. Since iipplicants joined the cadre 

of 	on 10.5.76, their naimes were not iiduded in the 

eligibility list and as such the cthisideration of their 

names by the DPC held on 25th and 26th ugu2tI197 does 

not arise. iTwever,as already stated the eligibility 

list dated 13/cje7 was further received follouin' the 

udtent dated g9/L/g in C io -571/C? by the Inble 

0T Calcutta 3ench and circulated vide C. :1f0_4(8)/87 

Si(I3)/VII dated 16/9/gE.In this revised eligibility 

list ds with five years re:uiar service as on 31/12/81 

were also included and the ap;lican ts in the e.ligibility 

list figured at S0.203  and L02 resrecti - ely. Cn the basis 

of this eligihilty list dated 16/9/8.8,  the recomendations 

of the review DPC held on 25th  and 26th ug.ustt197 were 
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further reviewed by the DPC held on 	 The last 

TiX reoorended for proiiotion by the DPC held on 22.11.83 

fiures at .I0.179 of the aligibility list daLed 16.9.83 

Afle appIicnts coui( 1. not be prorioted in the absence of the 

requisite riurber of vacancies. 

8. 	That wi th rt:ard to para - 4.14 of C.i., the 

respondents beg to statethat this Directorate has issued 

order iT3-137/88-SI(3) dated 23.11.33  proioting 161 

Transrission 7xeCutives to the grade of procrcne  xecutive• 

The promotion order dated 23.11.33 also included the nrres 

of the 117 TXs promoted vide order 1J0-79/37 Z(.u) 

dt.23.3.37. These iromotion orders were made on the 

recorrendatioris of special DPC held on 22.11.33 which 

was convened to consider the suitability of eligible 

Transmission Executive to the cadre of Prograre ecutie 

in termof judgment dated 29.4.1983  of the 11onible CAT, 

Olcutta Bench in CA N0-.671/37 read With judment dated 

531 	of the doritbie GAT,Jabalpur Bench in G.A. No-TAA-i0L./8,6. 

In this special DPO TEXs who were considered and proEoed 

were the ones who joined JR before December'1975. The 

interse seniority of the 	Xs promotd to the grade of 

PX on the recommendations of the DPC held on 22.11.88 

was amlagated with the fransriission xecutive ho were 

promoted vide DG:AIR Order k0-79/37-Si(B) dated 28.8.8?. 

It is further stated that Transrission Executive 'iurin 

upto S.Io. 179 of all India .igibility list of 

Transmisiori 7Lecitjves in AIR arid Doordarshn CircuTtateci 

by this Directorate letter fl'o-L1.(g)/37-SI(B)/s VII dated 

16.9.33 was the las TiX promoted. The names of the 

pplicants fiured at S.ITO.202 arid 203 of this eligibility 

11t, 	 Contd ..... P/3 
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Thour:h their cases for promotion could not be considered 

for proriotion because of non availability of requisite 

number of vacancies available at that time. It may be 

pointed out that simly because the applicants were 

eligible for promotion as kTogrmr:e Executive in 1981 

having completed 5 years services does not mean 

automatic promotion. Pomotion of a ovt.aervant depends 

upon P. number If factor like eligibility, vigilnce 

clearance, assessment of Xr performances as recorded in 	s 

availibility vaii 	at the relevant point of time etc 

9. 	That with regard to para - 4.15, the respondents 

beg to state that the ap1icants were promoted to the 

grade 	of Programme Executive in 1989 wide order 

No-116/39 SI(13) dated 27.1 0 .89 as and when their Lurn 

came against the vacancies.which occured during the 

year 1989. 

'There is no case for promotion of the applicants 

from retrospective date. F2spondeflt Ho- 3 aamely 

\ Shri4 Samal is senior in the seniority list/elicibiljty 

fist circulated on 1.9.33 read with corrigendum No-Y$/37 

SI(i'),VIi DTED 5/11/33. The date of continous, 

apointcent in repectof .espondent Ho- 3 has been 

taken as 21.9.70  in the grade of TRIX for the purpose of 

seniority terms of CiT judgment dated 5.3.37 and his name 

firures 'between S.i'Jo. 33 and S.H 3Lf  and as such he is 

senior to the applicants whose names figures at S.No.203 

and 202 	spondents No- 3 was pxomoted wide order No-L f (50)/ 

32 S. dated 1.3.33  against the vacancies which occured 

during 1932. 
contd... .P/9 
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it is further s tcd that th0, circuEstances under which 

Pespond n 	o- 3 was rlaced. senior in the seniority list/ 

iibllity of :axc as on 1.1.82  have been explained. 

vide speakin order o-  (31)/92-3I(3) dated 	and 

another rcer io-3/31/92 dtd 19..2000  in coEpliance to 

the directions contained in 0IT orders dtd.7.12.95  and 

order dated 3.l2.99 in 	ho-l/92 and inCA i0131/97 

respectively. 

10. 	iiat jith re"ard to para - L~ .16, the respondents 

ber to state that the draft elicibiiity list vide 

No.L)/E7_SI (13)/SVII dtd 2. 	was circulated for inviting 

obj notions only. The obj ections received iere examined abd 

final eligibility list was circulated n 16.9.8.8 followed 

by corri2ndum dtd. 15.11.88.  espondent No -  3 was 

appointe as Transmission 'xecutive 1i.e.f.2i.9.70 an 

ad hoc basis and from 19.0.75  on r•eular basis. Period of 

ad hoc promotion rendered, by TXs followed ty re!;ular 

appointment to the Erade jjas taken into consideration 

while decirinC seniority in the rrade of T13X in terms 

of judgment dtd 5.3.87 of the Ion' ble CAT, Bench Jabalpur 

in OA No-TAJ 104/86 "Thim applicants were 'appointed as 

TEX on 1375/76 at direct recruits. ADplicants are not 

senIor to respondent No- 3 and tirefore they do not 

have any case for consideration for promotion from the 

date from which respondent No - 3 was promoted. 

ii. 	That with reEard  to pars - 4.17, the respondents 

ber to state that the applicant iTo- 1 submitted P. repre-

sentation dtd 20.6.90 and reply sent to him in Peb91 

indicating that representation of Shri Das was conidered 

but it was not clear as tD who was te 	IS 

uioz to him. Applicant No- 1 had not submitted any 

clarification a asked for. It is adreittecl that the applicant 

Ho- 1 and 2 had filed an GA 	 Ootd....1O 

0 



1) - 

CA No-163/92 in the lion tble CAT, Ouwahati liench aitatin 

S liar 211ievance that they are senior to the respondent 

No-3 in the feeder grade of Transiiission Mc ,zcutive, and 

were inJred• in the ratter of prpntion. 

The Ilonible CAT, Guwahati Bench in ite order 

dtd.y.12.95 has iven the direction to the 1rector 

General, All Thc9ia Radio (RssponcientNo_) to disse of the 

lepresentation dated 30/4/91 by the apnhlcant Io- I on 

lerit and convey his decisi 	in the forn of a speaking 

order to the applicants. The representtjon dated 

30/4/91 was duly exal:ined in the office of respondent 

Lio- 2 and a speakinr order No- 6(31)92-sI(B) dated 19/6/96 

issued and conrunicated to thri. The representation 

dtcl. 30/1/91 of apr;hicant No- 1 tor thrwjththejr pleas 

rj5 in CA Nb- 163/92 were found as lackin{insubctance 

and therefore rejected on mrits. 

be a:r1icants filed another UA IYo-131/97 in the 

Hon hie CAT, Guyahatj Bench which was disposed of by the 

iIonbie CiT de order ded 23.12.99 th the following 

directions. 

Para-8 in view of the above we direct the 

responc1t5 to reconsider the case of the applicants. 

hiie C siderjnr the nattr the aplicants shall consider 

whether the case of the apiicants were considered at the 

tine when the second batch of proriotions had been Pade as 

the applicants 	iere placed 	it 	.NC 200 and 199 respectily 

ii the ehi:ihihity list. If they were considered on what 

2round their case was rejected and whether any junior had 

prorioted at the tiie of ivin promotions to the 

said second batch of the 37 persons. 

Contd.. 
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There after, the respocents shall dispose of the 

entire matter by passing a reasoned order.The applicants 

nay also file a fresh repr-senttion within one month 

from today arw if such reprsentalion is filed the 

respondents shall considsr that also and dispose of the 

sane by a rasoned order within three months from the 

date of the receipt -of the fresh representation and 

communicate the decision to the applicants. If the 

applicants are still aggrieved they nay approach the 

approrriate authority. 

The reresentations dated 1.3.2000  and 17. .2000 

recsived afresh from the apJ.lioants were examined in the 

office of the respondent Th 2 and th order 10-5(31)92-

SI dtd 19.6.2000 were served on the applicants mahing 

clear that the respndent did not found any ground pleacid 

in their representations daled 6.3.2000 and  17. L1. 2000 

representatie, substantial enough to interfere with the 

eligibility list as on 1.11962  circulated wide G.M. 

No. Li/3/8? SI(3)/S VII rltCl 16.9.62 8 and pro:othons made on 

its basis. 

12 	That .iith regard to para - 	 to 4.251  the 

respondents beg to state that kllvertrients made by applicants 

are not correct hence denied. The proimotion of respondent 

No-3 was mad,e wide order No- L,(50)/32 SI dated.83 

and he assumed the charge of the programme 	ecutive 	- 

on 27.43. The DPO for proi:otion was held, on 2~ .12.2. 

Cn the other hand the promotion of the applicants was 

gainst the posts. which occured suhseçuently  during the 

year 1989. The DPC for these posts was held, on 26.10.69. 

Coritd. . .P/12. 
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s alrezciy stated in the for r oly1r,  para s the 

Eligllity list as on 1.1. 1'2 issued vide C.M.13-5/33/79..Si 

dtd 21.6.82 was repeatedly challanrci in the Hontble C T 

Benches and th final iliibiiity List was prepared in 

acordance with the principles laid down in various 

jUTnts and a Lso taid.n; into view DP&Tis instructions 

on the subject and was firred up and circulated vicie (.M. 

dated 15.9.88 read with corrigendum dtd. 15.1i.gg .While 

c1eliverjt the judrent dtd. 	5.3.7 in OaAa 104/36 vide 

thich the eligibility list issued vide O4M dtd.21.S.62 

was cjuashed and direction was cien to draw a fresh 

eliibility list in accordance with the principles laid 

down in para 
- 12 and 13 of the judgment the 	nible CAT 

and also directed that no officer who has already been 

prorioted as PEX. On the basic of earlier eliihility 

list shall be adversely affected or reverted'. .flee 	fl-sporident 

Ub-3 PrDr.DteO vide order dtci. 	1"S.") 03w 	is thus 3.rotected 

I 	by the directon 	of the lIon !'blAT Bench Jabalrur 'vide 

their judeaent r1 td.5.387.' he en.ire factual poi'tion has 

beri co1:r:unicat', 	to 	the appltcants vide order Nb.-6(31)/2 

31(h3) dt0,.19,6.2300. 

Fro: Lhe facts stated herein above arid the facts 

indicated in the order dated 19.5.2000 coriunicated to 

aproan s there r'i:ains no doubt tha 	the action taken 

by the of.ioial Teseondnt in prearin- the Eliribility 

L±t as on 	1. -j.2 circulated Mci 0.11. 	iTo.L)/37 sI(B)/ 

3 VII dated 15.9.33 followed by a corri:endur 	dtri.1.11.EE 

and hol chin 8 of th 	ecial DI on 25/ 25.C.87 and  22.11.88 

for proao in to the trade of 	inoludin the proactiori 

of the reaonchnt Jo- 3 vicie order Jo- Lj(50)/;2 SI 

•C3 is within the raraj::eters set in theud'i:ent 

dtd. 5.3.8? by the LIon bie 	Jnch abaithur in C. 

UO-T 	10 Li/ES  arid aL'o the ud:en t d tcl . 29. L...3C in C 

con,t(. , .1/13. 



iJ _?1/87 by the Hcnb1e CAT, nob Calcutth. 

13. 	fhat ivjth rrd £D ra ra 	 t? eSD 

be t 	rte that P. already stated in reply to pres 

L.2Lf t L.25 the DPC were held for ron:oti n. to the LTade. 

of PE takii into account year-wise vacancies and the 

e1iibiIity list prepard in accordance with the principled 

1 aid 	iv n in the jud i'ient do:c' 	3 	the bible 

CAT,Jabalpar Bench. and ju.dnent dated 29-J+-8 by t h et 

lion tble CAT, C.lcuta Bench in 0 .A_571/87. hereas the' 

pro etto of the respondent ilo- 3whose naac fi;ures in 

the elir:Ibility list between 33 and 34 is aainst time 

vacancies for the year 1983.e The proaotion f the 

Applicants whose nane firure in the aforesaid e1ifbility 

list at S.Ho.203 and 202 respectively were cbnsidered 

and promoted subseuent1y against the vacancies which 

o.ccured durinc the year. 1989. 

1L. 	That :ith reara to, pra 	the respondents 

he to state that as already stated in paras4.24 to kf.25 

that the DPCs were held for prorotion to the Erade of P2X 

a f t e r takih into account year wise vacahcie and the 

eliCihility list prepared in accordnce with the principles 

laid down in the judr.ent dated 	387 by the Ron i ble 0 

Bench aba1pu.r and dtd 29.Lf.88  by the iiontble CAT; Calcutta 

Bench in OA No 571/37. Whereas the pronotion of the 
• 	r 

Thsr1dontth3 whose name fiCures in the e1iibility 

List betwaen 33 and 34 is acinst the vacancijs for the 

21 
the ptomotion of the applicants whoe name 

n the aforesaid el1ibiliti list as .i0.203 and 

considered and rroe'.o ted aains t the'acncie s 

urinr the year 1989.: 

- 
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15. 	That with recard to pera 
	

5.1 1  the respondents 

iJe to stath that the Anhents of this para are denied. 

The el1fibiiitv list as on 10.82 has been prepared in 

)Tdance with the principles la Ld clown in jiudement 

dtcl , 5.1370f the Hontble CAJabalpur Bench in C.A.io-

TAA-104/86. The entire ;ar:ut of Cuiclelines fllowed for 

:oreParin; the eligibility lst/Sen.iority lit ior 

Transn-ission 	cuLives 0 on 1.1 32 circulbed vido 

10_/3/7 81(B)/S VII dat&l 13087  and  1.9.33,on  the 

besie of thicb tPCS were held on 25/2.3.37 eid 22 11.88 

has been con sic1eed and decided by the lion t ble CATs, 

JabaJiur Bench and Calcutta BTneh in theirjucimnt 

citd 5.3.37 and cltd 29.4.38.ás such the prDaoion of 161 

Transmission Tecutives ree "cndecl by the PCs held on 

25/26.3.87 and 22.11.33 vide orders dated 23.3.37 and 

28.11.38 are bond irpujr'nt. Threfe, the ecton 

taken by the department in pearire the eli:ibiiity list 

as on 1.182 circulated vide No- 4//37 81(13)1S VII cltd. 

1.9.33 and holdinZ of the spbcial review DPCso 

25/2.3.37 and 22.11.33 fok promotion to the:rade of 

Trocrre:e xocutiva including the proi::otion if Respondent 

1 o-3 1: sLrlcLly within the prr- -t'rs set in the eforeseac 

3udment. 

10 	That with reiarc1 to pera- 5.2, the respondents beE 

to staLe that the order rIo- 16..2000 is çuie elaborate 

and de Lailed one is.ued after indepth examination., by the 

compe ten t autnority and tbrefo'e a speaking order. 

17. 	That with roaard to YcTa - 5.3, th rpo'ncs 

beE to sthtc that th OnspWont No-3 is senior to the 

applicants when seeh withrefeence to the eTigilDility 

list is,sudd vicie.C#Mm dtd.16.9.33 read with D. corrigenduio' 

dtd. 15.11.83. 

Contd..,P/15 
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12. 	Lflat with retard to para- 5.4 7  the respondents 

be to state that the proi:ot±on of respondents Po-3 was 

wide order b- 4(50)/82 SI dtd.1 ( .3.63 and he assured the 

charre of the post of th Proramire xecutive on 27.L..33. 

Th DPU for I oroton was lrict on 24.1.82.On th other han 

the protion of the aplicants were a:ainsL the posts xi 

wkich occured subsejuently during the year 1989.  The DPC 

for these post was held on 25. - O.9.As already stated in 

the foreroin paras the eliibility list as on 1.1.82 issued 

wide CM4io_5/33/79 SI dated 21.6.82 was repeatedly 

Ohd1ned in Jonbl CA T Benches and the eUibility 

list was prepared in accordance with the principles laid 

down in various judr-rts and also after tahin: into account 

Ti s instructions on the subject and circulated vide 

Ci•tc.16.9.p8 read with corriCendu: dtd.15.11.c.While 

c1eiiverjn the judrent dtc9..3.gy in CA ITo- TAA_1CL/86 

Vlcie thich the eliCibility list issued wide 04M.cltd.21 .6.82  
was uashed and direction 	riven to draw a fresh ±± 

eli'ibility list in accordance with the pricip.les laid 

down in paras 12 and 13 of the judL'rent. The Hontble 

OAT abalpurIench had interalia considered the issue 

reltinn to the period when the proi'otion was ad hoc the 

way how to trert it while drawinr the eliribility list 

as On 1.1.82.The iloniole CA T has also directed that no 

z±k officer who 1as already been promoted as PEX on 

the basis of earliers eligibility list shall be 

adversely affected dir reverted. The respondents No- 3 
promoted vide order dtd. -1G.3.83 is thus protected by the 

directions of the Ibntble CAT,aodpur Ilench wide their 

jucment r1td..3.E7. The entire factual position has bCen 

car:unioated. to the applicants vide order IIo-6(31)/92 SIB) 

dtc'. 19.6.2000. 

Con 
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From the facts stated hereinabove and the facts ± 

indicated in the order dtd.9.6.2oo3 Co unicatecl to 

applicants there remains no doubt that the action taken 

by the official respondent in prepar:Lnr' the eiiibility 

list as on 1.1.82 circulated vide 0,11.  

S VII citd 16..88 followed by a cccrigenduri dtd. 15.11 

Ior promotion of the respondent ib-3 vicle order 110 4(50)82 
SI dtd.16.3.83 is uithin the parameters set in the 

judrment dtd..3.C7 by the Hontble CfT,JabalDur Bench in 

OJt 1,J3-TAA.iCLh/ E.6 and the judgment dtd 29.L.C2  in 

by the Hont ble CIT Calcutta Bench. 

1. 	That with .reard to para - 5.5, the respondents 

be to state that the contents of this para are denied 

In fact the action taken by the official responde 	and 

for that mattel' the promotion of respondent No3 is in 

accordance vith the observatjoys made in the judc::ents dtcl. 

5.3.87 by the 11onble CT,Jabalpur Bench and also j ud:me t 

dt.29.L..88 by XXX lionible CLT, Calcutta Bsnch. 

20. 	That with reLard to para 5.6 1  the respondents 	/ 

hr to state that there is no violation of rtile 1L. an d. 

16 of thce Constitution of India. 	The responc1ent No- 3 an 

the applicants vre considered for proriotion in their turns. 

	

210 	That with reLard to ara-5.7, the respondents be 

to tate that the action taken by the responclen t is 

strictly in accordance ri tk the iles and the observations 

made by he Honble CT Jabaltur and Calcutta Benches in 

the judre its delivered in Ohs IJo-TAA io1OLh/86 and 6?i/C7 

respectively. 

	

22. 	That with retard to :ara 6, :he resrondents be 

to state that i this connection it is stated that the 

aiplioan ts already had filled two C.As 110-163192 and 131/97 

and the respondents after follol.in the directions iveri 

con 

	

____ 	 • 
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j_ u 	r(2r cIt 7.12.95all d 23.12.99 resiective1y,have 

a12tdy orunicated t the app1icats qui e eirateiy 

tne f actuc1 poi1ion ic] 	to tb- ri otlY] of the 

rpt io- 3 	de: tneir fesliective positions i' .13 

tne e1iib1it; list i s tucc vic- 0.1k. 	9.33 rec1  

wltfl c COrr1en1Ar tc1  15 11.33 

That with rarc' to fiar - 7, the respondents be: 

to xzt±p. zhz of fr no co7en. 

That n.th rew'-1  to p-trn - 5.1, th rponeents 

ber,  to stet: 	t.he e)plloelLs acd c1ejrir thl 

to be ccuor to r 5conccnt i10- 3 	is not corrct. 

Hpoiicent io.-3 	c ioint) rs Thrnsrtsson - xcucive 

it1'a ffct ror' 21,9 19?0 on acl  i'oc 1 	1cnc' the 

rc5 r'ulcrlseci nUi fot frol 19 3.1973 	hoc 

	

• service fOiioec1 by reruL- r service was t;en into 	•• 

coounL f of dc1 	t1e eli 5ilitv v trs of jurenL 

1t,5 3.3 	1-r 	oj :ohJ 0.LT, JocLpur Bench nc 

th 	th 	p lccnts h ve no l ir to 1, 	eror by  

virtu or their b : i ' 	 s Trnision 

Exeotivo with ffcct froi 10.5.76. They al so C'D not have 

eny olcu for rtros?ect1v -e ''ro'otion s :he refonLct 

3 	s proj 	vice or1pr Lo- a(50)/ 	't 16.3.33 
rc1fl9t th the chare of thc post of ?E 	n 27.4.33. 

7he 	 L 	er co 1ered for rorotion in 

DPC held on 26.10.39 ar'aint the vrccnies which 

ocourd durinr the year 939 and were prorpted vide 

ordef I T o_116/59  Sl(3) dt27.10 39. 

In Ur ?iht of fccts ic'c 1i irove tber 	s 

no aerit i. the present application and thle"refOre ,  it • • 

is preyed th't the anpi icction be 'iid 	th 

suitable costs. 

• 	• 	• 	V E R I F I C AIT 1 0 N 

II 
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• 	 VERIFICATION. 

• 	 I, .S1TCIH har1uaia,SD,AiR,Guwahati pesent1y 

wori:inr asSttio Direct& dUly aU1 fiSed and competent 
• 	 S,G) 

to in this verification, do --  herely solemnly affirm and 

state that the statements made in xpad 'J /  

•ex e true to my knowled:e and belief, these 

:ade•inpu'a4? ,• ,11 j 

bein matter of records, are true to my information 

erivecl t1ierefroi: and the rest are my 	ble submission 
• 	

before this Hontble Tr±bunai, I have not supmressed any 

i:acrid iacts' 

Jnd I 	this verification on this 30 th clay 

of APril 	2002 

Dlc 

AtA) 

Stati0n Drectr 
• 	 - 

AU ida adio Ouwahati, 



BEFORE THE E:NiRAL ADN I N I ST RA TI VET RI BUNAL 
GLIWAHATI BENCH 

0 A No 254/01 

Monoran jan Des 8,. Ors 
AppIicants 

versus- 

Union Of Ir- dia &Ors. 
Respondents. 

 

Tha t the appi icents have received the copy of the 

wr:i. tten statement and have pone throuqh the same. Save and 

except the statement which are sped f ical ly  admitted h e r e i n 

below rests may be treated as totat denial 

That with regard to the statement made in para"1 

of the written statement the app 1 icants offer no comment on 

with regard to the statement made in para-2 

of the written statement the applicants while denying the 

contention made therein and beg to state that both of them 

.oned the most of Transmission Executive on ic 5 76 whereas 

on 19.8.76 Respondent No 3 got his ad....hoc promotion as 

Trnmission E>ecUtive Admittedly, respondent No3 is 

Junior to the appi icents Even the Ad"hoc service of the 

Respondent No.3 if counted as requ:t ar service he is junior 

to the present applicants. 

/ 

rl 



4 .c 

4. 	That with regard to the statement made in para3 

of the written statement the app 1 icants beg to state that 

the quest ion involved in the present aopi.i c:ation is prior to 

modification of the Recruitment Rules an dhence same will 

not ba app 1. i c: ab :ie i nth th e p resent c.: ase 

51 	
That with regard to the statement made in para"-4 

of the written statement the applicants while dcnyinc 	the 

content:ionS made the rein beg to state that dcl ay 	
in 

f irial ising the Recruitment Rules can not he a ground for 

giving promotion to juniors ignor'inc the case of the 

applicants more so where in the said promotion for such 

prhmot ion to the post of Programme Executive. Even add ing 

the ad-hoc: serving of the Respondent No.3 the app i .c ants can 

not be held to be juniors to him as he got Ii is ad""hoc 

promotion only on 19,8.76.  

That with re ard to the statement made in para-5 

of the written statement the, applicants whi Ic denying the 

contention made therein bec to rei terate and reaffirm the 

statement made in the O( and beg to state that Respofldert 

No.3 got his promotion on the basis of an eligibilitY list 

which was declared as null and void by a judçjement dated 

53.37 passed in DA NoT iO4/B() (VLN RaovsUO I & Ors 

by the Hon ble Central Administrative Tribunal 	
Jabbaipur 

r n
ch However, the respondent No I arIci2pT'T0bed the 

pespondent No. 3 on the basis of incorrect ci iqibi i ty list 

which has been quashed by the Hon 'hl e J abbalpur Bench of 

Central Administrative Trihunai The respondents thereafter' 

corrected the eligibility :tst as on 1 1 E2 and both the 

pp 1 icants name f :i cured at Si No. 202 & 203. 

II 
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That with r'eparc to the statement made in par a"6 

.4: 
	the 	r4-+.-s 	-._....j.. 	JL. one applicants while dcnyinq the 

content. ions made therein ben to state that 	the corrigendum 

itssued by the r'esoondents dated 15 11 88 is not as not as 

per law. Inc name of Respondent NoW has been omitted in 

te revised e liqib iii ty list dci iherate i.Y Admittedly 

Rspondent 	NoW pot r is 	ci-noc promotion 	after 	the 

ap I icants pot their da rect recrua tment he kespondent No 1 

arid 2 ipnorinq the fact as well as the inter—se seniority 

plced the Respondent No3 an the said ci iqibi I ity 1 1st 

(tpnexurc-1 ) above the app I ic:ants but the said Annexure—i 

1 i't since been quashed question of retain inq the seniority 

doç.s not exist and under no ci rcumstances the Respondent 

No can he held to be senior to the app .1 acants Even 

•::omput ing the ad....hoc: service of Ree:pondent No 3 as requl ar 

ice the Respondents can not hold the applicants as 

Junior to the Respond edt No 3 

That with reqard to the statement made in pare....7 

of the written statement the applicants while denying the 

contntons made therein bcq to state that the issue invo]. ye 

in this c:ase is not at all connected with the crux of the 

matcr rd ate to the act ion on the part of the respondent 

Nc:: I and 2 in promot inp the Respondent No.3 in 1983 

supeHseding the applicants who were admittedly senior to 

r'espbndent; No3 As per the verdict of the Hon 'bie Central 

Admi n istrative I rihunal r tcutt a Bench the app 1 icants who 

had cpmpieted 5 yrs of service in 1981 were also eligible. 

9. 	1 	That with reperd to the statement made in pare....8 

of the written statement the applicants while reiterating 



p. 	 1 
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the statement made above as we]. 1 as in the CiA beg to state 

that the name of the Respondent No 3 was deliberately 

omitted from the two revised ci ig ibi ii ty lists In fact 

Resondent No 3 pot his p romot; ion in the year 1983 i tse if as 

per the 1981 clip ibil :ity list which was dcci ared as null and 

voidS The Respondents in their written statement however 

never mentioned r'enard inc1 the procedure under which 

Respondent No, 3 has been given the promotion as Programme 

Executive It. is pertinent to ment ion here that there was no 

DPC w. e -f, 19889 and by the special DPc:: pave promotion to 

278 Transmission Executive to Programme Executive p1 vinçj 

retrospective effect w e f 1983 But:, the respondents 

failed to maintain the standard of cr1 ten a laid down for 

such promotion When vacanc: i es surf aced both the app 1 Ic ants 

ot their promotion vide order dated 27 1i.L89 but effect of 

such promotion was never made retrospective I e 	w e f 

1983. As on 1981 both the app I ic ants we re very much w I th in 

the zone of consideration and they were el iqib i.e for 

p romot ion as Prop ramme Executive 

10 	 That with reciarc:I to the statement made in para----9 

oft he written statement the applicants while denying the 

contention made therein beg to state that Respondent No3 

horn in the cadre of Transmission Executive on 1$876 that 

too on ad--hoc: basis which was subsecluent :Ly reçjui anised and 

thus quest ion of assiç]n ing him the seniority in the 

seniority List ci rcul ateci on 16.9.96 read with corrigendum 

dated 15 11 ,B8 at serial No.. between 33 and 34 and treat inn 

him be in the cadre of Transmission Executive as 21 ..9..70 

does not arise The Respondent No 3 as on 21 ..9 70 was no 

tihere in the cadre of Fransmissiofl Executive On :ty on 
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e a6 he Qot promotion on ad-hoc basis as lansmission 

Exec:ut i ye The quest ion of treat inq the Respondent No 3 as 

Transmission Executive we f 21 97ø is a new development 

etade by the respondents in their written statement and that 

shows their vindictive attitude The judqements referred to 

atove never indicated anything repardinç countinç the past 

service except the ad-hoc service The Res::ondents 

however, extended the benefit of countinq of ad-hoc service 

tote Respondent No 3 but there is no scope for count inn 

service other than the service rendered in the cadre It is 

stated that the Resj:ondent No 3 was promoted to the post of 

Prociramme Executive ta1<inc into .corideration the 

ci ip ibi ii ty list as on 1981 which was held to he null and 

void and these statements how ever have not been replied by 

the Respondents deliberately to misi cad the Hon 'h Ic 

Tribunal 

It 	That with recjard to the stat ment made in para-iø 

o .f the written statement the app! icants while denying the 

content :t on 	made therein beo, to state that under 	no 

rcumstances the Respondent No 3 who is a later recrui tee 

in the cadre of Transmission Exec:uti ye that too on ad-hoc 

baks can not be held to be senior than the present 

app! icants The judcjecnent of the Hon bie Tribunal Jabbalpur 

Bench only md icated the fact that the ad-hoc 

servi ce/continuous offici ation period of (d-hoc Transmission 

Eecuti ye tiJOUid be regul arised taking into consideration the 

date of DPC In the present case Respondent No3 ioined as 

Transmission Executive on 199 76 as an . ad-hoc promotee and 

the Respondents No 1 and 2 have requl arised his service 

w e 'f. 19 8.76 itself count ing his service period on ad-hoc 

bae.is as reqular.  



12 	That with reard to the statement made in para-1 I 

of the written statement the appi icante; deny the correctness 

of the same and reiterate and reaffi. rm the statement made 

above as well as in the OA 

13 	That with regard to the statement made in para"12 

fl 	the written statement the app :i icants while reiterating 

and reaff :i rminq the statement made above as well as in the 

JA beg to state that the Respondent No 3 not the promotion 

to the post of Pronramme Executive on the basis of an 

ci iqibi ii ty I i,stw'iich was held to he null and vo:,d and thus 

the promotion made to him to the post of Pr0QT'amme Executive 

in 1983 has got no 1 egal sanctity. The para 12 and 13 of the 

.judcment referred to in the written statement filed by the 

respondents does not indicate count:nc of officiating 

se r. ice other than in the cadre of Transmi as I on E< ecut I ye 

Admittedly , in the year 1989 the applicants got their 

o romot ion to the post of P rogramme Exec:ut :i ye but protection 

as ref I ected in the Judgement has not been extended to the 

prese:nt app 1 ican ts renar'd mg restoration of seniority and in 

respect of giving retrospective/notional promotional 

benefit It is pertinent to mention here that the benefit of 

the judgement has been extended to one set of Transmiss :1. on 

Executives who ciot  their promotion vide nnexurc-S letter 

dated 21 4 89 and in their case the said order of promotion 

to the post of Programme Executive has been made effective 

from 18483 that is the date on which RespcDndent No. 3 got 

cromotion to the post of Programme Executive on the basis of 

the ci ic:j ib iii ty list of 1981 which was subsenuent ly 

dcc: 1 ared 	null and void 	The aforementioned 	iudgement 

ref e rred to by the Respondents al thoucjh quashed 	1981 
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el ip lb iii. tj list but the prcmot ions made pursuant to the 

said list has been restored and alternatively extended the 

benefit of retrospecti vi ty to others from the date of their 

promotion tak i.np into ccnsiderat ion the inter'"'se seniority 

in the cadre of Transmission Exec::utive 

14 . .....hat with reccrd to the statement made in perc-13 

of the wri tten statement the app I. ic:ants beg to state that 

the content ions raised by the Respondents are contradictory 

and same is in direct viol at ion of the .judgement and order 

dated 5387 passed by the Central Administrative Tribunal 

J abb a ipur Eench 	TakIng into cons ide rat ion the aforesaid 

judpementt he respondents ought to have promoted 	the 

qpplicants 	with retrospective effect as has been done in 

cae of other simi I arly situated employees vide Arnexure -

brder dated 21.4.89.  

15 	 That with repard to the statement made in para04 

to 24 of the written statement the applicants 	while 

/ 	rel ter'atinp and reaffi rming the statements made above as 

well s in the OA denies the correctness of the same.  

That .....e applicants tai.::incj into ccnsiderct'i.r. 

aforesa I ci facts and c: I rcumstances bep to state that the 

anomalies and erroneous fixation of sen I cr1 4 y of Respondent; 

No3 created difficulties in assicininr the effective date of 

prc:mot inn. .......he sole controversy arising out of this 

apl ication is rel ating to interpretation of parc 12 and 13 

of the Central Administrative Tribunal Jhbal pur Bench 

jLcfgement The Jabbaipur Judgemen 1; protected the interest of 

persns who got prc:mot ion from the 19B1 al igibi ii ty list At 

the same time benefit of retrospect ivity has been extended 

:7 
/ 

I 
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to the Transmission Executives havinq contentions raised by 

the kespondents recardinp extension of the benefits of the 

J udgement to Respondent No does not arise . In fact: 

bariinq protection of their erroneoi.s promotion no relief 

was p ranted to the Respondent No 3 i no 1 ud I nq those 

erroneously promoted persons ih e Respondent No I & 2 now 

can not extend the benefit of count inc of cd—hoc service to 

the Respondent No 3 who was in receipt of the benefit of- 

erroneous promatj/ 

It is further stated that the Respondents have 

t;r'i ed to just I fy their act ion by quoting the .iudçjernent 

passed by the Hon'ble Central cdministrati ye Tribunal 

Jabbalpur Bench but at the same time they remsi na ii ent as 

recaro the c I aim of the eon .1 ic: ante recard np the r promotion 

I th retrospective effect as has been done in r:ase of other 

s.imi I any OFAuated e1rp loyecs The (rinexure"- ..letter dated 

the 'fac'i; that the Responoents anherinp to 

directives of the Central (dmin :i, strati ye Tribunal 

Jebbelpur Bench JudQement extended the benefit of 

retrospect i vity to one set of employees without raisinc1 the 

issue of the date of occurrence of the vacanci. ce but from 

the wi-i t ten stat; emen t I t appears that for want of vacancy 

the benefit of retrospective promotion was not extended to 

the pr'esent aipl ic:ents This indicate.: the vindictive 

at t I tude of the respondents in not extending the hen ef it 

fl wn from the sci ci Judqement The Respondents taking into 

consideration the facts narrated above ought to have 

promoted the present app I ic::ants to the post of Programme 

E<ec:ut I v e w e f 1983 the date from which the Respondent 

No 3 was so p romot- ed = 



JILL- 

VE:RJ.FICTloN 

, 	Shi Monorenjan Das 	, 	son 	of 	t.. 3.Das aqed 

about 	51 	years 	at present 	z;ork i.nt 	as Proramrne 	ExecutIve 

:t 	uii a Radio 	(3uwahat i 	do hereby sol emnly 	affirm and 

van fy 	that 	the statements 	made in 

paraç5rapis are 

t rue 	to 	my 	know 1 edce and 	those 	made in 

praqraphs are also true to 	my leçjal 

advice 	an 	d the rest are my humble submission 	before the 

Hon 'bi a 	Tribunal 	I have not suppressed any mater ci facts 

of 	the case 	I have also been duly authorised to ear this 

verification on behalf of 	the Apiicant No2 

And 	I 	sign 	on this 	the 	Verification 	on this 

the TY day of 	of 2002 

Siqn a tune 
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